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RAJYA SABHA
Thursday, the 21" July, 2022 / 30 Ashadha, 1944 (Saka)

The House met at eleven of the clock,
MR. CHAIRMAN in the Chair.

OATH OR AFFIRMATION

MR. CHAIRMAN: Hon. Members, 3151 fduel & a1 &1 AfcaTarTo]T WRAT Sil &1 80
S 2l ... (IGETH).... WilsT SN §97¢ | ... (aem)...

it wifepRRe M (ORI : 31T ITD! Y €S TH Glel <, 37T SADT ST B
it guTafa : U1 BI-8I BIs feved F81 BRI and on 80" birthday of Shri Mallikarjun

Kharge, on behalf of the entire House, | greet him and convey best wishes. And,
also, there is one more Member, Shri Joginipally Santosh Kumar. Is he there in the
House? He is one of the youngest Members from Telangana and | convey best
wishes to him also on behalf of the House. Now, Oath or affirmation. Please, please,
Rameshyi. ... (Interruptions)..

Dr. Dharmasthala Veerendra Heggade (Nominated)

OBSERVATION BY THE CHAIR

M wuEfd ;AU g8 98 PR W@ PR CINYl L (FIHF)... Please.
..(Interruptions).. ¥ A IS4 21 ..(AIH)... No placards, no articles.
...(Interruptions)... | have to name those people. ... (Interruptions ). ST TN TIBTSH
Y &, 9% IR # gaifed # i1 o= @nfzy) .(aaem)... I8 MR &, U
IR o BEl %\r, WWWWI ..(aTdHT)... The House is adjourned to meet

at 12'o clock.

The House then adjourned at three minutes past eleven of the clock.

The House reassembled at twelve of the clock,
MR.DEPUTY CHAIRMAN /n the Chair.
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ORAL ANSWERS TO QUESTIONS

MR. DEPUTY CHAIRMAN: Question No 46. Shri Neeraj Shekhar.
...(Interruptions )... This is Question Hour. Nothing else... ... (Interruptions)... Tt
T SR TR B g8 BN ...(FGYM)... Question Hour. A HIRST IR
Sil1...(&FYM)... Nothing else will go on record. ...(Interruptions)... AT ST
8 Sit, # U Redwe &R 81 § 1 Sl T 9t 3 8, $UdT a1asd STdhR 371 die
TR 43 U ...(AQEM)... $H T8 WIHIed ofdx dol § 7T A9ad & | el el
2l...(aYM)... WiIel 3 W W AV ..(FEY)... RS AW Sfl, 37T led|
...(AqYT)... First Supplementary.

Pending cases in High Courts

*46. SHRI NEERAJ SHEKHAR: Will the Minister of LAW AND JUSTICE be pleased to
state:

(a) the details of number of cases filed and disposed off during the year 2021
and 2022 till 30th June, 2022 in various High Courts, High Court-wise and
year-wise;

(b) the details of pending cases in various High Courts, both civil and criminal,
as on 30th June, 2022, High Court-wise; and

(c) the details of efforts made/being made to bring down the pending cases in
various High Courts to provide relief to poor litigants ?

THE MINISTER OF STATE IN THE MINISTRY OF LAW AND JUSTICE (PROF. S. P.
SINGH BAGHEL): (a) to (c) A Statement is laid on the Table of the House.

Statement
(a) A Statement showing the details of number of cases filed and disposed off
during the year 2021 and 2022 till 30th June, 2022 in various High Courts, High Court-

wise and year-wise is at Annexure-|.

(b) A Statement showing the details of pending cases in various High Courts,
both civil and criminal, as on 30th June, 2022, High Court-wise is at Annexure-Il.
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(c) Disposal of pending cases in courts is within the domain of the judiciary.
No time frame has been prescribed for disposal of various kinds of cases by the
respective courts. Government has no direct role in disposal of cases in courts.
Timely disposal of cases in courts depends on several factors which, inter-alia,
include availability of adequate number of judges and judicial officers, supporting
court staff and physical infrastructure, complexity of facts involved, nature of
evidence, co-operation of stake holders viz. bar, investigation agencies, witnesses
and litigants and proper application of rules and procedures. There are several factors
which may lead to delay in disposal of cases. These, inter-alia, include vacancies of
judges, frequent adjournments and lack of adequate arrangement to monitor, track
and bunch cases for hearing. The Central Government is fully committed to speedy
disposal of cases in accordance with Article 21 of the Constitution and reducing
pendency. The Government has taken several initiatives to provide an ecosystem for
faster disposal of cases by the judiciary.

National Mission for Justice Delivery and Legal Reforms was set up in August,
2011 with the twin objectives of increasing access by reducing delays and arrears in
the system and enhancing accountability through structural changes and by setting
performance standards and capacities. The Mission has been pursuing a co-
ordinated approach for phased liquidation of arrears and pendency in judicial
administration, which, inter-alia, involves better infrastructure for courts including
computerization, increase in strength of subordinate judiciary, policy and legislative
measures in the areas prone to excessive litigation, re-engineering of court procedure
for quick disposal of cases and emphasis on human resource development.

The major steps taken during the last eight years under various initiatives are
as follows:

(i) Improving infrastructure for Judicial Officers of District and Subordinate
Courts: As on date, Rs. 9013.21 crores have been released since the
inception of the Centrally Sponsored Scheme (CSS) for Development of
Infrastructure Facilities for Judiciary in 1993-94. The number of court halls has
increased from 15,818 as on 30.06.2014 to 20,993 as on 30.06.2022 and
number of residential units has increased from 10,211 as on 30.06.2014 to
18,502 as on 30.06.2022 under this scheme. In addition, 2,777 court halls
and 1,659 residential units are under construction (as per MIS data). The
Centrally Sponsored Scheme for the Development of Infrastructure Facilities
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for Judiciary has been extended till 2025-26 at a total cost of Rs. 9,000 crore,
out of which central share will be Rs. 5,307 crore. Besides, construction of
Court Halls and Residential Units, it would also cover construction of lawyer’s
halls, toilet complexes and digital computer rooms.

Leveraging Information and Communication Technology (ICT) for improved
justice delivery: Government has been implementing the e-Courts Mission
Mode Project throughout the country for information and communication
technology enablement of district and subordinate courts. Number of
computerized District & Subordinate courts has increased to 18,735 so far.
WAN connectivity has been provided to 99.3% of court complexes. New
and user-friendly version of Case Information Software has been developed
and deployed at all the computerized District and Subordinate Courts. All
stakeholders including judicial officers can access information relating to
judicial proceedings/decisions of computerized District & Subordinate
Courts and High Courts on the National Judicial Data Grid (NJDG). As on
04.07.2022, litigants can access case status of over 20.86 crore cases and
18.02 crore order/judgments pertaining to these courts. eCourts services
such as details of case registration, cause list, case status, daily orders &
final judgments are available to litigants and advocates through eCourts web
portal, Judicial Service Centres (JSC) in all computerized courts, eCourts
Mobile App, email service, SMS push & pull services. Video Conferencing
facility has been enabled between 3,240 court complexes and 1,272
corresponding jails. With a view to handle the COVID- 19 challenges better
and to make the transition to virtual hearings smoother, 500 e-Sewa Kendras
have been set up at court complexes to facilitate lawyers and litigants
needing assistance ranging from case status, getting judgments/orders,
court/case related information and efiling facilities. Rs. 5.01 crore has been
allocated for providing equipment in video conferencing cabins in various
court complexes to facilitate virtual hearings. Rs. 12.12 crore has been
allocated for 1,732 Help desk counters for efiling in various court complexes.

Twenty virtual courts have been set up in 16 States/UTs viz. Delhi
(2), Haryana, Tamil Nadu, Karnataka, Kerala (2), Maharashtra (2), Assam,
Chhattisgarh, Jammu & Kashmir (2), Uttar Pradesh, Odisha, Meghalaya,
Himachal Pradesh, Madhya Pradesh, Tripura and West Bengal to try traffic
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offences. As on 03.03.2022, these courts have handled more than 1.69 crore
cases and realized more than Rs. 271.48 crore in fines.
Video conferencing emerged as the mainstay of the courts during

the Covid lockdown period as physical hearings and normal court
proceedings in the congregational mode were not possible. Since Covid
lockdown started, the District courts heard 1,28,76,549 cases while the High
Court heard 63,76,561 cases (totalling 1.92 Crore) till 30.04.2022 using video
conferencing. The Supreme Court had 2,61,338 hearings since the lockdown
period upto 13.06.2022.

Filling up of vacant positions in Supreme Court, High Courts and District and
Subordinate Courts: From 01.05.2014 to 15.07.2022, 46 judges were
appointed in Supreme Court. 769 new judges were appointed and 619
additional judges were made permanent in the High Courts. Sanctioned
strength of judges of High Courts has been increased from 906 in May, 2014
to 1,108 currently. Sanctioned and working strength of judicial officers in

District and Subordinate Courts has increased as follows:

As on Sanctioned Working Strength
Strength

31.12.2013 19,518 15,115

15.07.2022 24,631 19,289

However, filling up of vacancies in Subordinate judiciary falls within the

domain of the State Governments and High Courts concerned.

(iv) Reduction in Pendency through / follow up by Arrears Committees: In

pursuance of Resolution passed in Chief Justices’ Conference held in April,
2015, Arrears Committees have been set up in High Courts to clear cases
pending for more than five years. Arrears Committees have been set up
under District Judges too. Arrears Committee has been constituted in the
Supreme Court to formulate steps to reduce pendency of cases in High
Courts and District Courts. In the past, Minister of Law & Justice has taken

up the matter with Chief Justices of High Courts and Chief Ministers drawing
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their attention to cases pending for more than five years and to take up
pendency reduction campaign. The Department has developed an online
portal for reporting by all High Courts on the compliance of Arrears

Eradication Scheme guidelines of the Malimath Committee Report.

(v) Emphasis on Alternate Dispute Resolution (ADR): Commercial Courts Act,

(vi)

2015 (as amended on 20" August, 2018) stipulates mandatory pre-institution
mediation and settlement of commercial disputes. Amendment to the
Arbitration and Conciliation Act, 1996 has been made by the Arbitration and
Conciliation (Amendment) Act 2015 for expediting the speedy resolution of
disputes by prescribing timelines.

Lok Adalats are one of the Alternative Disputes Resolution mechanism
u/s 89 of C.P.C. Lok Adalat has been given statutory status under the Legal
Services Authorities Act 1987 recognizing its efficacy as an expeditious, less
costly and speedier system of administration of justice by which Justice
Delivery System is strengthened in the country. As per section 19 of the said
Act, the Lok Adalat has jurisdiction to take up any case which is pending
before any court or any matter of dispute between the parties which has yet
not been brought to the court. Lok Adalat take up civil matters and all
criminal compoundable matters, whether pending in a court or at the pre-
litigation stage.

Lok Adalats are held at National and State levels. National Lok Adalats
are held on single day in all the Courts and Tribunals of the country on dates
decided by NALSA in the beginning of each calendar year. State Legal
Services Authorities also organize Lok Adalats from time to time as per the
local circumstances and requirements.

In the period of turbulence caused by the Covid pandemic, Legal
Services Authorities appropriately responded by creatively adapting to the
new normal and moving Lok Adalat to the virtual platform. E- Lok Adalat is a
process to settle disputes, combining technology and alternative dispute
resolution (“ADR”) mechanisms which offers a faster, transparent and
accessible option.

Although, these Lok Adalats take up both pending and pre-litigative
matters, the focus is on reducing the pendency in the courts by taking up
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more matters actually pending in the High courts and also lower courts. Lok
Adalats are organised at District and Taluk levels, including Talukas of remote
and far flung areas also. To promote Lok Adalat, a provision is made to
refund/reimburse court fee paid by party (ies). Parties can appear and put
up their case without any representative.

Initiatives to Fast Track Special Type of Cases: The Fourteenth Finance
Commission endorsed the proposal of the Government to strengthen the
judicial system in States which included, inter-alia, establishing Fast Track
Courts for cases of heinous crimes; cases involving senior citizens, women,
children etc., and urged the State Governments to use the additional fiscal
space provided in the form of enhanced tax devolution form 32% to 42% to
meet such requirements. As on 31.5.2022, 892 Fast Track Courts are
functional for heinous crimes, crimes against women and children etc. To
fast track criminal cases involving elected MPs / MLAs, ten (10) Special
Courts are functional in nine (9) States/UTs (1 each in Madhya Pradesh,
Maharashtra, Tamil Nadu, Karnataka, Andhra Pradesh, Telangana, Uttar
Pradesh, West Bengal and 2 in NCT of Delhi). Further, Government has
approved a scheme for setting up 1023 Fast Track Special Courts (FTSCs)
across the country for expeditious disposal of pending cases of Rape under
IPC and crimes under POCSO Act. As on date, 28 States/UTs have joined
the scheme for setting up of 842 FTSCs including 363 ‘exclusive POCSO
Courts’. Rs.140 crore was released in the financial year 2019-20,Rs. 160
crore has been released during the financial year 2020-21 and Rs. 134.557
crore has been released during the financial year 2021-22 for the scheme.
728 FTSC are functional 408 exclusive POCSO Courts, which disposed
1,02,344 cases as on 30.6.2022.

In addition, to reduce pendency and unclogging of the courts, the
Government has recently amended various laws like the Negotiable
Instruments (Amendment) Act, 2018, the Commercial Courts (Amendment)
Act, 2018, the Specific Relief (Amendment) Act, 2018, the Arbitration and
Conciliation (Amendment) Act, 2019 and the Criminal Laws (Amendment)
Act, 2018.
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Annexure-|

Statement showing the details of number of cases filed and disposed off,
High Court-wise, during the year 2021 and 2022 till 30th June, 2022.

S.No. Name of High Courts 2021 2022
(as on 30.06.2022)
Filed Disposed Filed Disposed
1. Allahabad 281948 243392 162461 151864
2. Bombay 85646 57835 56447 41610
3. Calcutta 50012 52466 34061 39267
4. Gauhati 12717 9359 8389 6788
5. Telangana 57295 40334 38567 37233
6. Andhra Pradesh 50087 31860 29408 17099
7. Chhattisgarh 35974 30809 21816 15699
8. Delhi 37896 27490 24398 20231
9. Gujarat 70251 58412 39244 34559
10. Himachal Pradesh 38250 30054 20931 16176
1. Jammu & Kashmir 12773 23617 6759 7423
and Ladakh

12. Jharkhand 40566 40637 20972 22839
13. Karnataka 86669 89989 50166 39673
14. Kerala 70982 57003 | 35689 * 25330 *
15. Madhya Pradesh 128158 103415 70525 62595
16. Manipur 1520 1151 832 932
17. Meghalaya 786 649 421 661
18. Punjab and Haryana 119327 87310 63780 59575
19. Rajasthan 166493 124930 94275 73758
20. Sikkim 157 217 73 74
21. Tripura 2193 2800 1168 1400
22. Uttarakhand 17743 14703 9437 7965
23. Madras 133766 146244 79319 88229
24. Orissa 129061 105638 53212 60123
25. Patna 107431 60822 49374 52816

Total 1737701 1441136 936035 858589

Source High Courts
*31.05.2022
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Annexure-lI|

Statement showing the details of pending cases in various High Courts, both civil and
criminal, as on 30th June, 2022.

NS(;. Name of High Court Civil Criminal Total
1. | Allahabad 564504 464681 1029185
2. | Bombay 489593 100892 590485
3. | Calcutta 185958 30451 216409
4. | Gauhati 45991 10987 56978
5. | Telangana 223062 35922 258984
6. | Andhra Pradesh 200956 33838 234794
7. | Chhattisgarh 55686 31407 87093
8. | Delhi 76703 28653 105356
9. | Gujarat 103494 55018 158512
10. | Himachal Pradesh 75863 11187 87050
1. | Jammu & Kashmir and 38582 7333 45915
Ladakh
12.| Jharkhand 40609 46040 86649
13.| Karnataka 251951 44559 296510
14.| Kerala 167865 42368 210233
15.| Madhya Pradesh 262297 160497 422794
16. | Manipur 4261 464 4725
17.| Meghalaya 1138 131 1269
18.| Punjab and Haryana 285149 167632 452781
19.| Rajasthan 438202 159452 597654
20.| Sikkim 136 41 177
21.| Tripura 1391 128 1519
22.| Uttarakhand 24768 18052 42820
23.| Madras 511754 54445 566199
24.| Orissa 140499 49186 189685
25.| Patna 114451 108047 222498
Total 4304863 1661411 5966274

Source: National Judicial Data Grid.

S ARG IR : TR, Ul W B &b o of Us Siked fSurede o U u=dd
G AT ...(FILT)...
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MR. DEPUTY CHAIRMAN: Please, no placards, no banners. ...(/m‘errupt/‘ons)...
Go to your seats. ...(Interruptions)... Go to your seats. ...(Interruptions ...

it RS IR : I8 ura @1 A1 6 i useHed | TR el sl .. (CIaET). .

#t STMUMRT : I8 | TS¥ 99 & I F epd T8 B ..(FFEM)...
AT (STETH)...

#ft TR IR : I8 B IR Adl T Fedl...(AYF).... T JSoi-Hed | Saral Jal
EHI...(IHTH)... TIT I9 IR Bl A1 fHIT 7 I8T § 3R SqH -3 BRI §Y
27 ...(a™)...

. v W, g 99 : ST9uuf 78Iy, g IREK ...(FIHTH). .

1l STAUTIRT : TR Sfl, Tebe Feliest gy

2l RS @R : IYFHIULT HEIGY, HRT GART Al Hed] qdvad I8 © fb 9gad ar
IS & IR el 980 SUI&T &l ...(HAgH)... I§ 9911 7 7 {6 2047 T AR
U= WA R T ...(aYT™)... IRBR 59 Urs~11 Bl STeg! W B & [olT T B
Bl 87 ...(FAY™)... i AT TR0 3] BT & 30-35 ATl o, ol 9gd &l
B (ALH)... § I8 S ATl § [ SHBT AT BH DI & [y TSR T
HEH ISTREN 87 ...(FAYTH)...

. T9. bt. Ry 99 : Iyl q8ied, Urs=il & 2y faer & foy agd agwyul
Negotiable Instruments (Amendment) Act, 2018 <TIT AT gl ...(FaH)... 3T
TATAT 3R I ITAT] ....(FALTH).... Ao d AT DT Wil Bl
&1 [T B1...(&EEM)...Specific Relief (Amendment) Act, 2018 I @Y &, Arbitration
and Congiliation (Amendment) Act, 2019 B TRHR TS B 1...(CIGETH)... SHD TeATdT
SHRGFIR &b (ol Igd ART B 1 G (AT AT B1...(FALTH)... §-DICH @il S
T E...(FAHM)... I3 BIcH Wiel Sl IZ &...(aLT)... ST BRI &b A1edHq |
GAT S IET Bl...(GHM)... Al TQTeAd | & ATH ¥ 9gd ¥ hdsl Bl e 51 @1
%\'I...(E‘J?I‘JH)... Fast Track Special Courts IR YTl cblc;ﬂc & SINT AT Bl oY
MU &1 39 § SRER IR Bl...(TaL™)... et GRBR SYRSRRRT 6l q1ed
el BN Ahdl ©, ol I8 hddl UsdIgos] HRdl I8! l...(FIIH)... 59 99 §
5 AR U 6T ST RS 21...(Taegm). .
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# SYMHTART : AR GERIAV, FAT 3ifaR 9gd HEdYUl ol...(FaLH)... g1
g3 7 Ugdl Yoy o © fob v 3ifar &4l fSxed 81 8N l...(a@agM )... S o)
AT 9ERT dd H € 3R Widhred ddx MY &, 98 Tod ol...(FaH)... AT d
3T AIeH W SMY| ..(AQEH)... Jg d9a1d Ufehed iR ol d9aia g 3R
TIIGIU €, B9 el 3% WNIIoR & AR Bl...(FGYM)... Please go back to your

seats. Now Shri Ram Nath Thakur.

#il I AR SR : IUGHIRT HBIGT, H 3Tk ATFH A I S A18dl § (b Sl
TR ART STl H §9 8, fTTa! 9 81 gl 8, olfhd IRl & BROT ..(FFH)... I
give el WX Fhd ol...(FAUM)...IT il P RBR R HIAT A8l § AT T8
HAT ATEA B ...(TALTH).... H 3MTh ATEgH F AXBR F 39 IR H ST 18T gl
..(FFEH)...

1. ga.9). Rig a9e : Ay Suqufa weied, TR |l B fafte e e
GE ...(AHT)... T AT H NALSA 3R SALSA & g1, ST fafdes wnferaswor & qen
ATqehT fAleres TRl & gIRT &H TR AN ! [4fdrh Ferdl Sd 21 ...(aEH)...
‘DA THRE b gRT W BRIl &1 Sl 81 .(EaEH).. Y §Y' b gRT W
BT U&T B STl 2

SHRI KANAKAMEDALA RAVINDRA KUMAR: Sir, with regard to improving the
infrastructure of judicial officers in the district courts and subordinate courts, the hon.
Chief Justice of India suggested that Judicial Infrastructure Corporation has to be
established for the purpose of judicial infrastructure. What is the status of...
...(Interruptions )...

2} STHTIT : FTT 3R SR & 374l Bls R g7 Rbls & 81 o 2T B
SHRI KANAKAMEDALA RAVINDRA KUMAR: At what stage is the proposal made by

the hon. Chief Justice of India with regard to the Judicial Infrastructure Corporation?
...(Interruptions )...

1. ga.d. Rig Tue : 9%, 99 wIve g e o
21 IgHTafd : AT Fve Rdle w1

SHRI KANAKAMEDALA RAVINDRA KUMAR: Sir, | would like to know whether the
proposal made by the hon. Chief Justice of India with regard to the Judicial

11
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Infrastructure Corporation, is under the consideration of the Government to constitute
the Judicial Infrastructure Corporation? ... (Interruptions)...

fafdy siix = =it (sht fopvmr RISIY): W=, A A 71 9w SIifeed ot sfsa
& 3TesTaeT & A § e fhaT 21 ...(FALM)... 3R It SIfeey 3% sfear =
$PRTFIR Bl B Udh U7 Yl fordT| ..(aem ). % SIfey iR It fafved &l
Sl Bihd gs o, S W 39 A9 R UG w9 A &4 1eugA fhar, a4t o
3R Ig iy foan o SYFSRRRT # §9pRgaaR &l S1d - & oy 399 ®«R W)
e e iR e IR @t <@-Y9 # U AT 9918 S19| ..(FGeH).. 89
Tt €1 2 fr e daa W &7 7341 3R A SIe 3ffh 818 dicd & 919 ard-
A I, A1 I8 SIPRTFAR Bl TP BT WY <7 H BTH YT ...(FLH)....TE dTol-
qeT 3T fA9T Bl ...(FYM).. 32T a9l IR HAST g9 H 8RNI BIs ARy a1 8,
et B 1Y T X2 Bl ...(HAYUH)... $HD ATl Aol - TS WhIRT & AT A
B Bs W ...(FAYUM)...IGTERY & AR IR H I AT, T8 SIDHR ATqD] 4T
31T TN 3R A I Wl 31T T fh 1993-94 ¥ 2014 Td <2 H Tlcd 15,818
PIC Biod 2 B...(FILT)... 3R EH 3ATS AT B IAEN SAD! §7hIo] HRATHR Tl
20,993 fohaT 21 2014 T TIed 10,211 NITSRIIS Ffew Iuate off 3R g4 2022
T 3113 ATl & 3iGX 18,502 JITTH U BRIS &l ...(TALH)... I8 TARI AIBR Bl

A1 N F g F GRS & ufy wogdht W & oy, wefor <9 % forg,
SR FAR WSl BRA & U wifede Bl

St U @ 91 AR, I§ FA9a 3AR ISl BT &, 3T 9t &1 B
SAD aalélﬁ%dﬁlﬂﬂ'ﬂd*ldl%,a@mﬁﬁﬁ%l Please go back to your seats.

ft faora ara Rie dFR - AT Syl AEled, | 3ud "1 | HAT Sft |
ST ATET §....(RAHM)... IR U< & SATBEIG 8IS BIC H, ST STd1d g8i- [l
2, I 31fdp I1e UfST Bl ...(aem)... TG BT USRI STed! 81, 39 oIV 3aeded
2 o afegHl SR U< # Sedle w@ifid & SI1g| ....(agr)... § I8 ST aredl §
fob 39 IR H d RIT RIS B SIS 872

m. . 9. R 99 : 991 SI9HUiT q8iey, 181 d¢ ST 1Ty &l WUl
DI AT BT [T 2....(TAUH)... I=0 IRTAT DI GSUIS! DI RIYAT & e
DI T FABTIREI 3R STIAH TS §IRT 2000 & WP(C) AT 379 H FTY 1Y f+oiyg
& AR AR 5T DR 4 ... (FAUF)... Y 31X SN GGG YT B o
g% &l ...(FAUM)....Plg I A U< 811 R IR &R+ & 918 b1 Sl 2|
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..(TAI).... UG IR Ied FRATAI b & IR b1 FEAld ... (TaE™). ..
B ATITIRAT BT & AR FafRra 97 & IroyuTd Bt Feafa Y s IRyl S
ITITAAT T T GIS & TATAT 3T XTI TR ... (FALF) ... I AT BT =T
413 BT WY1 & (7Y FHI -9 UR [AF=T 161 F 3TRIY U< U 21 ... (FFE)
... BICAfh ICTHT ARBR & UTq Blg IR UG ... (M) ... Iod AT |
HEfed = dis & fov ... (@ragm) ...

ot SyguTafer: g9 G 47.

Carbon emissions and net-zero transition

*47. DR. AMAR PATNAIK: Will the Minister of ENVIRONMENT, FOREST AND
CLIMATE CHANGE be pleased to state:

(a) plan of Government to hold large organizations in high carbon-emitting
sectors accountable for not reducing their carbon emissions and net-zero
transition;

(b) plan to hold Government departments and public sector units accountable
for not reducing their carbon emissions and net-zero transition;

(c) details of due diligence mandated by Government for such organizations
and whether these organizations have transition plans and science-based
targets to ensure climateaction; and

(d) plan to ensure that carbon emission data disclosed by organizations both
Private and Government is based on a rigorous methodology and whether
there will be an externalaudit mandated by Government for each
organization?

THE MINISTER OF ENVIRONMENT, FOREST AND CLIMATE CHANGE (SHRI
BHUPENDER YADAV): (a) to (d) A statement is laid on the Table of the House.

Statement

(a) to (d) India’s target of net-zero is an economy wide target to be achieved
by the year 2070. The United Nations Framework Convention on Climate Change
(UNFCCC) and its Paris Agreement to which India is a Party, state clearly that the
emissions of developing countries, India included, will rise to meet their social and
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developmental needs. The Paris Agreement specifically notes that peaking will take
longerfor developing country Parties and will be on the basis of equity, and in the
context of sustainable development and efforts to eradicate poverty.

India has always noted that while it is committed to being part of the solution
for global collective action problem of climate change, the developed countries bear
the main responsibility, both historical and current, and should also take the lead
urgently for drastic emission reduction in their countries. India with more than 17% of
the global population has contributed only about 4% of the global cumulative
greenhouse gas emissions between 1850 and 2019.Reports from various sources,
including the Intergovernmental Panel on Climate Change, highlight the reality that the
challenges faced due to global warming are mainly due to the cumulative historical
and current greenhouse gas emissions of the developed countries. Accordingly,
India’s emissions will continue to rise and will peak after global peaking is achieved as
the Paris Agreement clearly states. On the basis of equity and climate justice, keeping
in view the principles of common but differentiated responsibilities and respective
capabilities, India is entitled to a fair share of the global carbon budget. Fair and
equitable access to the global carbon budget will determine in the future the period
when India’s emissions will peak and the rise and decline of emissions before and
after such peaking.

In the light of these considerations, India’s climate policy is directed towards
sustainable development and poverty eradication, while striving continuously to
decouple emissions from growth and the pursuit of energy efficiency across the
economy. However, in keeping with the effort to progressively delink growth from
emissions, the emission intensity of India’s Gross Domestic Product (GDP) has
reduced by 24% between 2005 and 2016. In this light, organizations and companies
in notified sectors have been brought under the ambit of Perform, Achieve and Trade
Scheme which is directed to promote energy efficiency in key sectors. Alongside,
Government is making every effort such as increasing renewable energy capacity and
use, the use of Electric Vehicles and other such initiatives, schemesand programs
covering several sectors of the economy.

Individual organisations, entities and start-ups are encouraged to pursue low
carbon growth and pursue such emission reduction targets as they may find feasible
and profitable. The Government holds in high regard the continuing enthusiasm and
efforts of India’s entrepreneurial and business leaders to pursue the goals of
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sustainability including the setting of emissions reduction and even net-zero targets
where feasible. However, it is recognised that Micro, Small and Medium Enterprises
and the informal sectors will require considerable financial support, technology
transfer and capacity building support to achieve a just transition to low-carbon
growth.

Taking all the relevant factors into consideration, it is the outcomes and
benefits of development together with the availability of climate finance, technology
transfer and support for capacity building as provided for in the UNFCCC and the
Paris Agreement that will determine the nature of India’s transition to net zero.

At the economy wide level, the emissions of the industrial sector are
aggregated and reported based on the Intergovernmental Panel on Climate Change
guidelines.

DR. AMAR PATNAIK: Sir, the National Action Plan on Climate Change, first
established in the year 2008, encompasses eight missions in the areas of solar
energy, energy efficiency and forestry sector which are linked to reduction in carbon
emission. ...(Interruptions).. What has been the headway under this Mission to
regulate the increasing carbon emission by imposing specified penalties ?

£ YU I1Gq : A STFHYNT HBIGT, TRBR b §RT A H ST DHI9-26 AT
o7 ... (FIAYH) ... I Sl "UARIA" BT GO HI T3 Y, I8 IRAd H IR HI ...
(FIYT) ... BT QR Bl BH BT BT Sl Ahed (BT AT, SHD LI Bl ST
2l ... (FAYH) ... & Bl gdK! Y G © [ 2015 H URHA T ... (Fae)
v IRA GIAT & 99 QT I A 8, ... (FAUM) ... B OF BIa- QAR H
RGUaeT TSl Bl g6 & Y ... (@aEM) ... RYuael Toil & Yred== & A1 &
1T B YR & HF R & ol i Hoved fog €, S9! /1 a1 | & ...
(SALT) ... 37T S TISIAIS WIRA & §RT H1U-26 H HINA HY T &, ... (FaE™)
<. ITPI TTBY WHR THR & ... (FFGIF) ...[I°I wu § RYguael ¢l & &3 4§
IRBR &b gIRT A9 Bl gg & 1T, S Bl 9817 & folv 3R TP Ifdqid ...
(FAYH) ... A9 & qrr & A, 399 9 YR BT WY 13, IFb forg At
IRBR b gRT faory i 978 715 8, ... ("aUM) ... Nia! sciide fhar S &1
gl ... (FAEH) ...

DR. AMAR PATNAIK: Thank you, hon. Minister for a detailed reply and information.
My second supplementary is: Will the Government consider introducing carbon audit
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or carbon emission audit in private sector companies or even in Government
companies so that we can get a figure as to what is happening in the field”? Thank
you, Sir.

it YOS ATET : TR, S8 I MG BRIC B 91d &, FAN I HATAT & gRT 'R a1
ATSTHT Bl Tipe (BT AT &, dTids 2B &3] H 89 TRIY g9 BT IR B Febl ...
(FIYH) ... § IS B Jg SIFDBRT ST 18] g b AR 7 Wed & A1 Fedm
SNl WX TN Udh BIRH o€ 3171, BT T fhar 2l ... (SaeaH) ... a9y wy
H I & S BTS ¢ AT T, SN TegfAas &1 815 8, e BT a3 8, id B & g,
ST81 IR BT YR SATGT 81T 61 ... (FGHTH) ... 39 AR b A1 W 370 92
H WY 3R AT o <2l | 91 B Bra YRR A 8, 39 (ol TR R T 5

MR. DEPUTY CHAIRMAN: Question No.48 and Question No.50, both are similar in
nature, so, we will take these together. Question No.48, Dr. Amee Yajnik, not
present. Question No.50, Shri K.C. Venugopal, not present. Any supplementary?
...(Interruptions ).. Shri G.V. L. Narasimha Rao.

*48. [The questioner was absent. |
Report of CMIE on right kind of jobs

€448. DR. AMEE YAJNIK : Will the Minister of LABOUR AND EMPLOYMENT be
pleased to state:

(a) whether Government is aware of the report of Centre for Monitoring Indian
Economy (CMIE) which states that more than 45 crore Indians do not look
for jobs due to lack of right kind of jobs;

(b) if so, the steps taken by Government to create the right kind of job as per
the qualification and interest;

(c) whether Government has any concrete plans to reduce the increase in
India's unemployment rate; and

(d) if so, the details thereof?

€ Question no. 48 and 50 were taken up together
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THE MINISTER OF LABOUR AND EMPLOYMENT (SHRI BHUPENDER YADAV): (a)
to (d) A Statement is laid on the Table of the House.

Statement

(a) to (d) The Centre for Monitoring Indian Economy (CMIE) is a private
company. The official data source on Employment and Unemployment is Periodic
Labour Force Survey (PLFS) which is conducted by the Ministry of Statistics &
Programme Implementation (I\/IoSPI) since 2017-18. The survey period of PLFS is
July to June of next year. As per the available Annual PLFS Reports, the estimated
Labour Force Participation Rate (LFPR) on usual status for persons of age 15 years
and above was 50.2%, 53.5% and 54.9% during 2018-19, 2019-20 and 2020-21,
respectively. The LFPR is the percentage of population which is either working
(employed) or seeking for work (unemployed). The complete working age
population may not be in labour force since a substantial portion of working age
population is either pursuing education or engaged in unpaid activities like unpaid
domestic activities or caregiving services for household members, volunteering,
training, etc. The available data shows that LFPR has an increasing trend which
indicates that more and more people are joining the Labour Force.

As per the available Annual PLFS Reports, the estimated Unemployment Rate
(UR) on usual status for persons of age 15 years and above was 5.8%, 4.8% and
4.2% during 2018-19, 2019-20 and 2020-21, respectively. It indicates that
unemployment rate has continuously declined during this period.

Employment generation coupled with improving employability is the priority of
the Government. Accordingly, the Government of India has taken various steps for
generating employment in the country. The Government of India has announced
Aatmanirbhar Bharat package to provide stimulus to business and to mitigate the
adverse impact of Covid 19. Under this package, the Government is providing fiscal
stimulus of more than Rupees Twenty Seven lakh crore. This package comprises of
various long term schemes/ programmes/ policies for making the country self-reliant
and to create employment opportunities.

The Aatmanirbhar Bharat Rojgar Yojana (ABRY) was launched with effect from
1st October, 2020 to incentivize employers for creation of new employment and
restoration of loss of employment during Covid-19 pandemic. The terminal date for
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registration of beneficiaries was 31.03.2022. As on 13.07.2022 benefits have been
provided to 59.54 lakh beneficiaries.

Pradhan Mantri Mudra Yojana (PI\/II\/IY) is being implemented by the
Government for facilitating self-employment. Under PMMY, collateral free loans upto
Rs. 10 lakh, are extended to micro/small business enterprises and to individuals to
enable them to setup or expand their business activities. Upto 08.07.2022, 35.94
crore loans were sanctioned under the scheme.

Budget 2021-22 launched Production Linked Incentive (PLI) schemes, with
an outlay of Rs. 1.97 lakh crore, for a period of 5 years starting from 2021-22. The PLI
Schemes being implemented by the Government have potential for creating 60 lakh
new jobs. All these initiatives are expected to collectively generate employment in the
medium to long term through multiplier-effects.

PM GatiShakti is a transformative approach for economic growth and
sustainable development. The approach is driven by seven engines, namely, Roads,
Railways, Airports, Ports, Mass Transport, Waterways and Logistics Infrastructure.
This approach is powered by Clean Energy and Sabka Prayas leading to huge job and
entrepreneurial opportunities for all.

Government is implementing Prime Minister Street Vendor’s AtmaNirbhar Nidhi
(PM SVANidhi Scheme) since June 01, 2020 to facilitate collateral free working capital
loan to street vendors to restart their businesses, which were adversely impacted
during the Covid-19 pandemic. As on July 11, 2022, 33.34 lakh loans amounting to

¥3,615 Crore have been disbursed to 30.26 lakh beneficiaries under the scheme.

The Government of India is encouraging various projects involving substantial
investment and public expenditure on schemes like Prime Minister’'s Employment
Generation Programme (PMEGP), Mahatma Gandhi National Rural Employment
Guarantee Scheme (MGNREGS), Pt. Deen Dayal Upadhyaya Grameen Kaushalya
Yojana (DDU-GKY) and Deen Dayal Antodaya Yojana-National Urban Livelihoods
Mission (DAY-NULM) etc. for employment generation.
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Further, the Ministry of Skill Development and Entrepreneurship (MSDE) is
implementing the National Apprenticeship Promotion Scheme (NAPS) and Pradhan
Mantri Kaushal VikasYojana (PI\/IKVY) to enhance the employability of youth.

Besides these initiatives, various flagship programmes of the Government
such as Make in India, Start-up India, Stand-up India, Digital India, Smart City
Mission, Atal Mission for Rejuvenation and Urban Transformation, Housing for All etc

are also oriented towards generating employment opportunities.
*50. [The questioner was absent. |
Steps to create jobs in the country

€50, SHRI K.C. VENUGOPAL: Will the Minister of LABOUR AND EMPLOYMENT be
pleased to state:

(a) whether it is a fact that around 25 per cent of youth job-seekers could not
find work in the country;

(b) if so, the details thereof,

(c) whether it is also a fact that a large number of posts either vanished or
removed from various sectors during the last three years;

(d) if so, the details thereof; and

(e) the steps being taken by Government to create jobs in the country?

THE MINISTER OF LABOUR AND EMPLOYMENT (SHRI BHUPENDER YADAV): (a) to
(e) A Statement is laid on the Table of the House.

Statement

(a) and (b) The data on Employment and Unemployment is collected through
Periodic Labour Force Survey (PLFS) conducted by the Ministry of Statistics and
Programme Implementation (MoSPI) since 2017-18. The survey period is July to June
of next year. As per the available Annual PLFS reports, the estimated Unemployment

€ Question no. 48 and 50 were taken up together
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Rate (UR) on usual status for youth of age 15-29 years was 17.3%, 15.0% and
12.9% during 2018-19, 2019-20 and 2020-21, respectively, which shows that the
unemployment rate among the youth has a declining trend.

(c) to (e) As per the available Annual PLFS reports, the estimated Worker
Population Ratio (WPR) on usual status for age 15 years and above has increased
from 47.3% in year 2018-19 to 50.9% in 2019-20 and 52.6% in 2020-21. This
indicates that people getting employment has risen during the period.

Employment generation coupled with improving employability is the priority of the
Government. Accordingly, the Government of India has taken various steps for
generating employment in the country. The Government of India has announced
Aatmanirbhar Bharat package to provide stimulus to business and to mitigate the
adverse impact of Covid 19. Under this package, the Government is providing fiscal
stimulus of more than Rupees Twenty Seven lakh crore. This package comprises of
various long term schemes/ programmes/ policies for making the country self-reliant
and to create employment opportunities.

The Aatmanirbhar Bharat Rojgar Yojana (ABRY) was launched with effect
from 1st October, 2020 to incentivize employers for creation of new employment and
restoration of loss of employment during Covid-19 pandemic. The terminal date for
registration of beneficiaries was 31.03.2022. As on 13.07.2022 benefits have been
provided to 59.54 lakh beneficiaries.

Pradhan Mantri Mudra Yojana (PMMY) is being implemented by the
Government for facilitating self-employment. Under PMMY, collateral free loans upto
Rs. 10 lakh, are extended to micro/small business enterprises and to individuals to
enable them to setup or expand their business activities. Upto 08.07.2022, 35.94
crore loans were sanctioned under the scheme.

Budget 2021-22 launched Production Linked Incentive (PLI) schemes, with
an outlay of Rs. 1.97 lakh crore, for a period of 5 years starting from 2021-22. The PLI
Schemes being implemented by the Government have potential for creating 60 lakh
new jobs. All these initiatives are expected to collectively generate employment in the
medium to long term through multiplier-effects.
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PM GatiShakti is a transformative approach for economic growth and
sustainable development. The approach is driven by seven engines, namely, Roads,
Railways, Airports, Ports, Mass Transport, Waterways and Logistics Infrastructure.
This approach is powered by Clean Energy and Sabka Prayas leading to huge job and
entrepreneurial opportunities for all.

Government is implementing Prime Minister Street Vendor’'s AtmaNirbhar
Nidhi (PM SVANidhi Scheme) since June 01, 2020 to facilitate collateral free working
capital loan to street vendors to restart their businesses, which were adversely
impacted during the Covid-19 pandemic. As on July 11, 2022, 33.34 lakh loans
amounting to ¥3,615 Crore have been disbursed to 30.26 lakh beneficiaries under the
scheme.

The Government of India is encouraging various projects involving substantial
investment and public expenditure on schemes like Prime Minister’s Employment
Generation Programme (PMEGP), Mahatma Gandhi National Rural Employment
Guarantee Scheme (MGNREGS), Pt. Deen Dayal Upadhyaya Grameen Kaushalya
Yojana (DDU-GKY) and Deen Dayal Antodaya Yojana-National Urban Livelihoods
Mission (DAY-NULM) etc. for employment generation.

Further, the Ministry of Skill Development and Entrepreneurship (I\/ISDE) is
implementing the National Apprenticeship Promotion Scheme (NAPS) and Pradhan
Mantri Kaushal VikasYojana (PI\/IKVY) to enhance the employability of youth.

Besides these initiatives, various flagship programmes of the Government
such as Make in India, Start-up India, Stand-up India, Digital India, Smart City
Mission, Atal Mission for Rejuvenation and Urban Transformation, Housing for All etc
are also oriented towards generating employment opportunities.

oY i v, TRRIRT 4 : WX, H B URBR Bl 9 H ISHIR b U AR UGT By
& T 991S Q11 ATBAT | ... (FGUH) ... T H AR &b Y AR Y&T B &b o1y
b5 BRI U T A1 § 6 Heq SOR & ... (FAYM) ... § AR 1 S
A HET AT § (b s WRBR - TLAGHS b g F7 e Ior &, STh aR 4
He Bl Gird DR ... (FAYUH) ... e

S ST : AT HA S, SO Il
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it YU Iq1eq : ITFHMRT ARIGY, HRA H ASHIR o el B e | i v
A NUAUH T fhar ST 81 ....(aem)... SUaUh U & AT | I8 <1 ol © &
29§ SYA hIIao & I fohde priaet Bl B et Bl...(@aem™)... § e & 9JrH
YITATHUE & S 2017-18, 2018-19, 2019-20 3R 2020-21 & 3idbs IWAT ATEdl
2...(TIYH).. A s IT IAN & [P WRA H BRI DI SR BT ST 85 2
..(TIYT)... IFD A1 & FJ ART AXBR P AR R ...(FAYM)... & §IRT Yfaad
BT A4 BT ST Bl ...(FGLT)... TFIT & 9 b i AN &5 § Sf ISR
2...(FAYF)... S TN &4 & USRI Bl fbd TR I derdr <1 g,
,...(ALT)... 3BT W GRT A9 QT AT & AR § I 3Aiebs] Bl 4l G & qHed
TGAT g ...(FFH)... MR H IRIiel RAIfET 9= S IsHR uReed 7, 98 I8 ez &
fh AR <2 H S 9.U%. B, SAD! =T H IR gfg g3 B ...(FFEM)... 34 BT
B H...(FIHM)... TS H...(HaH)...S1 9.U%. & Aihs AT 7, 7 W 39 979 Bl A &
fh TRHR & Wit # g g3 T ...(FIUM)...ST8] d& JAoFIR ¢ & Ul o fawy
g, ...(FAUM)... YRT IRER & gRT IRATT &7 H Ao R g8 & A1 81 A1
IMATIR IR ASTHIR JISHT, "W H31 ASTHIR Dedrgd JoET, R BRI
JgT gRATSHT', "HTHT el IS ITHI07 ISR MRS ThiF', "9 §31 TR
HIToT AT, T IT ATHIOT oIt e, . STl SUTedry UTior Higred
IS, " ITHI0T ERISHR. 9RE0r e, 0o, @« g, g, dHeard
A IS, "I HAT ISHIR Goid BIRIBH', "L H31 Jo1 AT, T J1
D IeTel Tt AT, TSR 1T HIcars = ATST1' MG W1 21 .(ae)..

o} ST : T8 T 3T © 3R a4 3R WX &1 7=l R ...(SHaL ).

# YU ATGd : IS I IS §s IRATSHT DI [ARY &Y ...(FALH).. ART RBR
DI A THIR T YT T, . (TALH).. ITH W) ASHIR G B BRI 81 8T &1 ..(FFE)..

MR. DEPUTY CHAIRMAN: Dr. Thambiduraiji on Q.No. 48.

DR. M. THAMBIDURAI: Sir, | am very happy to hear the Minister saying that the hon.
Prime Minister has created employment opportunities. ...(/nterrupt/ons)... At the
same time, | want to know from the hon. Minister about the MNREGA programme. In
many places, the people are not able to get their wages at the proper time.
...(Interruptions)... Therefore, | would like to know whether the Government has
come forward to see that the grievances in the rural areas are redressed and the
employment opportunities are created where women are suffering. Would the
Government come forward to find a solution to pay them in time? | would like to know
on this. ... (Interruptions)...
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St U= FI9q ;. HEAY IUFHUNT J8I9T, ARBGR gRT HAA BRIDHH Bl
B AT (BT ST X8 &..(FILH).. $HD 1Y & Ff DR §RI Dlfde-19
& TR AT ORI &1 H AR ISR EaaT & ISR GoTd BT BRI BT -7 2
(FFLIT)..3TR AT T I W1 oI a9y Rrermag g ard Hifaa sudsa
G § AT0| (G, ST G bl IHBT TS fSTrT S|

MR. DEPUTY CHAIRMAN: There are no supplementary questions on Q.No.50. Now,
Q.No.49, Shri K.R.N. Rajeshkumar. The questioner is not present. Are there any
supplementaries ?

*49. [The questioner was absent. |
Fake agents sending Indians abroad

*49. SHRI K.R.N. RAJESHKUMAR: Will the Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether Government proposes to formulate any scheme to save the
youth aspiring for a job abroad and falling prey to cheating or a
conspiracy and if so, the details thereof;

(b) the details of the States from where maximum number of youth travel
abroad for jobs, country-wise and State-wise; and

(c) whether Government proposes to enact any legislation against such fake
agents/agencies working in the country who mislead youth and if so, the
details thereof?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S. JAISHANKAR): (a) to (c) A
Statement is laid on the Table of the House.

Statement
(a) Ministry has been making constant efforts to educate migrant youths about

the perils of illegal channels. Following the implementation of the e-Migrate system in
2015, and with the welfare of aspiring emigrant youths in mind, ECR emigrants are
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recommended to seek overseas employment exclusively through legal channels, such
as the e-Migrate portal.

Given that, this Ministry has also launched the '‘Surakshit Jaaye Prasikshit
Jaaye' (Go Safe, Go Trained) campaign in 2018 to raise awareness and facilitate safe
and legal migration. This motto has earlier been widely publicized through awareness
generation workshops and Pre-Departure Orientation & Training (PDOT) imparted to
the prospective migrants since its launch in March 2017. Due to COVID19 pandemic,
online module of PDOT was launched in April 2021. The program is presently being
popularized through 32 centers spread across the country. The goal is that well-
informed migrant youths will be able to seamlessly integrate and have a safe and
productive stay abroad.

MEA have an important role in the regulation of the Emigration process of
Indian workers going abroad for employment, and ensuring their well-being and
welfare. Many semi-skilled and less-skilled emigrant youths in the 'blue collar’
category are required to get Emigration Clearance (EC) at 13 Protector of Emigrants
offices across the country as a safety measure before proceeding for overseas
employment. To expand the PoE office set up, Ministry approved establishment of
PoE offices in Patna, Bengaluru and Guwahati in 2019 which are fully functional.
Setting up new PoE offices in Ranchi, Tripura, Bhubaneswar and Ahmadabad are
underway.

To promote legal migration, Ministry has taken several initiatives such as
Pravasi Bhartiya Bima Yojna (PBBY), and revising the Indian Community Welfare
Fund (ICWF) expenditure guidelines etc. for safety and welfare of migrant workers.
PBBY was launched in 2017 to provide an insurance cover of Rs. 10 Lakhs in case of
accidental death or permanent disability and other benefits at a nominal insurance
premium of Rs 275 (for two years) and Rs 375 (for 3 years).

Ministry has also been working on various activities such as aligning e-Migrate
portals with other Ministries in India as well as Governments of host countries for
skilling and mapping overseas opportunities and promoting legal migration to boost
the Indian workforce's sustainable employment ecosystem and entrepreneurship
opportunities in order to maximize the benefits to the Indian emigrant youths.
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Earlier, recruitment agents/agencies were mainly concentrated in large cities,
which caused a significant issue with our youth falling prey to unlawful channels. In
order to facilitate a large number of aspirant semi-literate youth living in rural India, a
new scheme was launched in December 2017 to encourage registration of recruiting
agents (RA) from small cities, towns, and distant villages. This scheme also aims to
provide business opportunities in the field of overseas employment to new
entrepreneurs as well as those small entities already engaged in related activities such
as travel consultancy, travel, and tourism. Any person wishing to register as a RA had
to deposit a Bank Guarantee of Rs. 50 lakh as security deposit, with no limit on
number of emigrant workers to be sent abroad. Under the new scheme, the Ministry
opened registration for small RAs for sending 100 emigrant workers abroad by
depositing BG of only Rupee 8 lakh. The new scheme also had provision to enhance
the number of original permissible recruitment limit in multiple of 100 workers on
submission of additional BG of Rupee 8 lakh per 100 additional workers thereby giving
suitable option for future growth of the new entrepreneurs. A total of 557 new RAs
have registered and benefited under the new initiative since its launch in
December 2017.

Separately, the Ministry has been working with several state governments and
stakeholders to disseminate information on the Indian diaspora and foreign jobs and
to spread awareness about safe and illegal migration through MEA’s state outreach
programmes from time to time. Such outreach programmes were organized in Tamil
Nadu, Telangana, Andhra Pradesh, Assam and West Bengal in 2021 and in Tamil
Nadu and Kerala in 2022. The Ministry has also convened high-level conferences in
January 2018 with all stakeholders including state government where all concerned
authorities were sensitized on illegal recruitment being done by unscrupulous agents
and duping our youth who aspire to go abroad for employment. They were also
requested to pro-actively check the growth of illegal agents and to take strict actions
against them including to launch awareness campaigns in vernacular medium for

wider coverage and adaptation.

The Labour and Manpower Cooperation MOUs/Agreements are in place with
the Gulf Cooperation Council countries (Bahrain, Kuwait, Oman, Qatar, Saudi
Arabia, and United Arab Emirates) and Jordan that provide the overarching
framework for cooperation on labour and manpower related issues. Further, to

safeguard the specific interest of domestic workers in GCC Countries, who are often
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the most vulnerable category; Ministry has signed separate MOUs/Agreements on
domestic workers with Kuwait and Saudi Arabia.

A Labour Mobility Partnership Agreement for cooperation in manpower was
signed with Denmark in September 2009. India and Japan signed in January 2021 a
Memorandum of Cooperation on a basic framework for partnership for Proper
Operation of the system pertaining to “Specified Skilled Workers (SSW)” which
would provide skilled workers from India an opportunity to work in the Japanese
industrial and service sector in 14 select sectors. The Migration and Mobility
MOUs/Agreements are also in place with France and the UK signed in March 2018
and May 2021 respectively. They provide the overarching framework for cooperation
on migration and mobility related issues. A Labour and Mobility Agreement was also
signed in September 2021 with Portugal for recruitment of Indian workers. Letters of
Intent (LOIs) for further discussion on signing migration and mobility agreements with
Germany (2018), Greece (2022), Denmark (2022) and Australia (2022) are already
in place, while Ministry is engaged with negotiations with other identified countries
(Mauritius and Malaysia). A list of MoUs/Agreements signed is at Annexure‘1’.

(b) As per available data in the e-Migrate portal in respect of Emigration
Check Required (ECR) and Emigration Check Not Required (ECNR) countries, the
State-wise Emigration Clearance data for the period January 2021 till June, 2022 are
attached at Annexure 2" & ‘3°. Country-wise data for Emigration Clearance issued

for ECR countries is at Annexure-4.

The Country-wise figures provided by the Bureau of Immigration (BOI) of
Indian nationals who went abroad on visit ‘Employment/Work’ from 1.1.2021 to
30.6.2022 is attached at Annexure ‘5.

(c) The Ministry is in the process of bringing in a new legislation, "Emigration
Bill 2022" to enhance the scope of existing Emigration Act 1983 which will further help
in promotion of safe and legal migration to our aspiring youth and to save them from
being duped by illegal recruitment agents. The process to draft a new emigration bill
has been initiated by MEA and takes into account recommendation of the 23rd report
of the Parliamentary Standing Committee on External Affairs (2018-2019) to provide

for an overarching architecture for migration governance and institutional framework.



After inter-Ministerial consultations, the draft was placed for public comments during
May-July 2021 in Ministry's website. The final draft after due diligence was shared
with other relevant Ministries, seeking their views before submitting the Draft
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Emigration Bill for Cabinet's approval.

Further, illegal recruitments and trafficking cases are presently being governed
by specific rules and regulations as at Annexure '6'. Ministry receives complaints
against such illegal recruitment agents from time to time through established
mechanism. Such complaints are forwarded to relevant law enforcement agencies of

State Governments concerned to take necessary actions as per the provision of

Emigration Act.
Annexure-1
List of MoUs / Agreements Signed
S. No. Country/Title Date of Advantages
Signing/validity
1 Qatar - Agreement on | 11 April 1985 To facilitate safe and legal

the Regulation of the

Manpower. (Labour

Employment of Indian

20 November 2007
(Additional Protocol)
4 Years, Automatic

entry of Indian manpower
into Qatar, safeguard the
rights of the Indian workers

and Manpower ) Renewal there and to ensure sound
and effective administration
of the contract employment
cycle.
2. Kuwait - MoU on 10 April 2007 To facilitate safe and legal

Labour, Employment
and Manpower
Development

4 years, Automatic
Renewal

entry of Indian manpower
into Kuwait, safeguard the
rights of the Indian workers
there and to ensure sound
and effective administration
of the contract employment
cycle.
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Kuwait - MoU for
cooperation on the
Recruitment of
Domestic Workers

MoU signed on 10
June, 2021

5 Years, Automatic
Renewal

To facilitate safe and legal
entry of domestic Workers
into Kuwait, safeguard the
rights of the Indian workers
there and to ensure sound
and effective administration
of the contract employment
cycle.

Bahrain - MoU on
Labour and
Manpower
Development

17 June 2009
4 Years, Automatic
Renewal

To facilitate safe and legal
entry of Indian manpower
into Bahrain, safeguard the
rights of the Indian workers
there and to ensure sound
and effective administration
of the contract employment
cycle.

Oman - MoU in the
field of Manpower

08 November 2008
5 Years, Automatic
Renewal

To facilitate safe and legal
entry of Indian manpower
into Oman, safeguard the
rights of the Indian workers
there and to ensure sound
and effective administration
of the contract employment
cycle.

UAE - MoU on
Cooperation in the
field of Manpower.

10 February 2018
4 Years, Automatic
Renewal

To facilitate safe and legal
entry of Indian manpower
into UAE, safeguard the
rights of the Indian workers
there and to ensure sound
and effective administration
of the contract employment
cycle.

Saudi Arabia -
Agreement on Labour
Cooperation for
Domestic Service
Workers Recruitment.

02 January 2014
5 years, Automatic
Renewal

To facilitate safe and legal
entry of Indian manpower
into Saudi Arabia,
safeguard the rights of the
Indian workers there and to
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ensure sound and effective
administration of the

contract employment cycle.

8. Saudi Arabia - 03 April 2016 To facilitate safe and legal
Agreement on Labour |5 years, Automatic entry of Indian manpower
Co-operation for Renewal into Saudi Arabia,
Recruitment of safeguard the rights of the
General Category Indian workers there and to
Workers ensure sound and effective

administration of the
contract employment cycle.

9. Denmark - Labour 29 September 2009 The MoU with Denmark
Mobility Partnership 5 years, Automatic provides mechanism for
Agreement Renewal labour market expansion,

employment facilitation,
organized entry &orderly
migration and exchange of
information and
cooperation in introducing
best practices for mutual
benefit.

10. Jordan — MoU on 01 March 2018 The MoU with Jordan

Cooperation in the
Field of Manpower

5 years, Automatic
Renewal

facilitates collaboration in
promoting best practices in
the administration of
contract employment for
Indian workers.

1.

France - Migration
and Mobility
Partnership
Agreement.

10 March 2018
7 years, Automatic
Renewal

The agreement facilitates
mobility of students,
business peoples, young
professionals, academics
etc. It also provides for a
mechanism to facilitate
return of Indians under

irregular situation in France.
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12. Portugal - Agreement | Signed on 13 The agreement provides a
on Recruitment of September, 2021 mechanism through which
Indian Workers 5 years, subject to the Portuguese employers

renewal for successive | can circulate vacancies

periods across various sectors
through e-Migrate Portal of
Ministry.

13. UK - MoU on Signed on 04 May, It will provide post-study
Migration and Mobility | 2021 visa to Indian students and
Partnership. 7 years, Automatic 3000 slot for Indian

Renewal nationals under Young
Professional Scheme for
Diploma/Degree holders. It
also provides for a
mechanism to facilitate
return of Indians under
irregular situation in the UK.

14. Japan - MoU on a 18 January 2021 The agreement covers

basic Framework for
partnership for Proper
Operation of the
system pertaining to
“Specified Skilled
Worker (SSW)”

10 years, Automatic
Renewal

provision for access to
Japanese job market
across 14 identified sectors
-health care, construction,
agriculture etc.
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Annexure-2

MST_STATE_VALUE EC COUNT
ANDAMAN & NICOBAR 5
ANDHRA PRADESH 14393
ARUNACHAL PRADESH 3
ASSAM 2281
BIHAR 55607
CHANDIGARH 242
CHHATTISGARH 86
DAMAN & DIU 15
DELHI 1296
GOA 583
GUJARAT 3298
HARYANA 1035
HIMACHAL PRADESH 359
JAMMU & KASHMIR 3709
JHARKHAND 3417
KARNATAKA 5009
KERALA 18815
LAKSHADWEEP 2
MADHYA PRADESH 836
MAHARASHTRA 6272
MANIPUR 13
MEGHALAYA 8
NAGALAND 5
ODISHA 7360
PUDUCHERRY 291
PUNJAB 10938
RAJASTHAN 25078
SIKKIM 2
TAMIL NADU 19539
TELANGANA 10417
TRIPURA 617
UTTAR PRADESH 102461
UTTARAKHAND 2682
WEST BENGAL 25205
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Annexure-3

ECNR data Jan' 2021 to June' 2022

MST_STATE_VALUE EC COUNT
ANDAMAN & NICOBAR 21
ANDHRA PRADESH 1169
ARUNACHAL PRADESH 30
ASSAM 64
BIHAR 716
CHANDIGARH 95
CHHATTISGARH 17
DADRA & NAGAR HAVELI 12
DAMAN & DIU 9
DELHI 114
GOA 25
GUJARAT 349
HARYANA 94
HIMACHAL PRADESH 88
JAMMU & KASHMIR 32
JHARKHAND 123
KARNATAKA 200
KERALA 951
LAKSHADWEEP 3
MADHYA PRADESH 30
MAHARASHTRA 361
MANIPUR
MEGHALAYA
NAGALAND
ODISHA 170
PUDUCHERRY 21
PUNJAB 618
RAJASTHAN 267
TAMIL NADU 696
TELANGANA 642
TRIPURA 3
UTTAR PRADESH 767
UTTARAKHAND 100
WEST BENGAL 735
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Annexure-4

Country-wise EC Data for the Period of 2021 to 30™ June 2022

COUNT (January- COUNT (from
COUNTRY

December 2021) January-June 2022)
BAHRAIN 6382 5949
IRAQ 935 348
INDONESIA 0 1
JORDAN 2386 1783
KUWAIT 10158 33631
LEBANON 54 122
MALAYSIA 36 1089
OMAN 19452 17967
QATAR 49579 13628
SAUDI ARABIA 32845 99452
SOUTH SUDAN 1 1
THAILAND 1 0
UNITED ARAB EMIRATES 10844 15235
TOTAL 132673 189206

Annexure-5

Country- wise and Year-wise figure of Indian Nationals who went abroad & verbally
disclosed their purpose of visit “ EMPLOYMENT/work” from

01.01.2021 to 30.06.2022

DESTINATION COUNTRY 2021 2022 TOTAL
AFGHANISTAN 1325 86 141
ALAND ISLANDS 4 4 8
ALBANIA 182 134 316
ALGERIA 1026 992 2018
AMERICAN SAMOA 0 1 1
ANDORRA 13 22 35
ANGOLA 1486 1077 2563
ANGUILLA 4 / 1
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ANTARTICA 0 1 1
ANTIGUA AND BARABDOS 20 14 34
ARGENTINA 37 54 91
ARMENIA 121 36 157
ARUBA 25 1 36
AUSTRALIA 2382 19804 22186
AUSTRIA 314 367 681
AZERBAIJAN 163 153 316
BAHAMAS 242 310 552
BAHARIAN 38422 31190 69612
BANGLADESH 11349 8925 20274
BARBADOS 38 30 68
BELARUS 43 27 70
BELGIUM 1168 872 2040
BELIZE 9 31 40
BENIN 219 138 357
BERMUDA 94 92 186
BHUTAN 1369 194 1563
BOLIVIA 10 10 20
BOSNIA 6 4 10
BOTSWANA 397 380 777
BOUVET ISLAND 1 1 2
BRAZIL 233 196 429
BRUNEI 313 2104 2417
BULGARIA 39 41 80
BURKINA FASO 343 199 542
BURUNDI 227 98 325
CAMBODIA 108 378 486
CAMEROON 276 163 439
CANADA 24507 34976 59483
CAPE VERDE ISLANDS 3 7 10
CAYMAN ISLANDS 254 316 570
CENTRAL AFRICIAN REPUBLIC 95 46 141
CHAD 40 23 63
CHILE 50 31 81
CHINA 41 29 70
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CHRISTMAS ISLANDS 0 2 2
COCOS (KEELING) ISLANDS 1 1 2
COG (CONGO) 2008 1849 3857
COLOMBIA 144 94 238
COMOROS 20 9 29
CONGO (DEMOCRATIC REPUBLIC OF) 568 467 1035
COOK ISLANDS 1 1 2
COSTA RICA 25 30 55
CUBA 513 102 615
CYPRUS 1142 1237 2379
CZECH 599 513 1112
DENMARK 973 844 1817
DJIBOUTI 193 196 389
DOMINICA 21 10 31
DOMINICAN REPUBLIC 13 1 24
EAST TIMOR (DEMOCRATIC REPUBLIC OF) 47 92 139
ECUADOR 46 25 71
EGYPT 845 342 1187
EL SALVADOR 2 5 7
EQUITORIAL GUINEA 107 65 172
ERITREA 61 42 103
ESTONIA 155 124 279
ETHIOPIA 1505 703 2208
FALKLAND ISLANDS (MALVINES) 4 15 19
FIJI 32 112 144
FINLAND 238 170 408
FRANCE 2096 1683 3779
FRANCE METROPOLITAN 2 0 2
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FRENCH GUIANA 0 2 2
GABON 882 507 1389
GAMBIA 59 43 102
GEORGIA 45 61 106
GERMAY 12263 10583 22846
GHANA 1206 751 1957
GIBRALTAR 5 4 9
GREECE 286 376 662
GREENLAND 0 2 2
GRENADA 20 10 30
GUADELOUPE 0 1 1
GUAM 1 0 1
GUATEMALA 4 5 9
GUERNSEY 1 4 5
GUINEA 600 404 1004
GUINEA BISSAU 28 37 65
GUYANA 179 167 346
HAITI 25 55 80
HONDURAS 2 10 12
HONG KONG 1128 1171 2299
HUNGURY 71 792 1503
ICELAND 95 130 225
INDONESIA 1308 2040 3348
IRAN 526 329 855
IRAQ 4053 3020 7073
IRELAND 4204 3576 7780
ISLE OF MAN 5 13 18
ISRAEL 3046 35632 6578
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ITALY 1936 3040 4976
IVORY COST 968 627 1595
JAMAICA 155 202 357
JAPAN 564 2812 3376
JERSEY 2 8 10
JORDAN 4113 3809 7922
KAZAKHASTAN 748 111 1859
KENYA 1884 1277 3161
KIRIBATI 6 16 22
KOREA(DPR) 21 52 /3
KOREA(REPUBLIC OF) 886 754 1640
KUWAIT 28448 105213 133661
KYRGHYZSTAN 158 93 251
LAOS 45 135 180
LATVIA 106 115 221
LEBANON 462 481 943
LESOTHO 41 31 72
LIBERIA 184 130 314
LIBYA 46 13 59
LIECHTENSTEIN 2 1 3
LITHUANIA 93 141 234
LUXEMBOURG 418 231 679
MACAU 29 38 67
MACEDONIA 2 1 3
MADAGASCAR 168 156 324
MALAWI 423 401 824
MALAYSIA 3386 11935 15321
MALDIVES 18282 19232 37514
MALI 557 365 922
MALTA 880 1832 2712
MARSHALL ISLANDS 4 1 5
MARTINIQUE 8 4 12
MAURITANIA 176 112 288
MAURITIUS 2615 3922 6537
MAYOTTE 1 2 3
MEXICO 899 428 1327

37



38

[RAJYA SABHA]

MICRONESIA (FEDERATED STATES OF) 2 2 4
MOLDOVA 9 9 18
MONACO 8
MONGOLIA 158 105 263
MONTENEGRO 6 9 15
MONTSERRAT 1 1 2
MOROCCO 156 119 275
MOZAMBIQUE 1401 1000 2401
MYANMAR 403 483 886
NAMIBIA 376 295 671
NAURU 1 / 8
NEPAL 723 572 1295
NETHERLANDS 3917 3577 7494
NETHERLANDS ANTILLES 26 19 45
NEW CALEDONIA 0 22 22
NEW ZEALAND 398 2234 2632
NICARAGUA 4 12 16
NIGER 209 131 340
NIGERIA 10180 4723 14903
NIUE ISLAND 2 0 2
NORFOLK ISLAND 4 12 16
NORTHERN MARIANA ISLANDS 1 2 3
NORWAY 477 591 1068
OMAN 80416 67002 147418
PAKISTAN 81 56 137
PALAU 1 1 2
PANAMA 17 32 49
PAPUA NEW GUINEA 181 277 458
PARAGUAY 8 7 15
PERU 8 12 20
PHILIPPINES 426 903 1329
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POLAND 3354 3417 6771
PORTUGAL 462 373 835
PUERTO RICO 1 3 4
QATAR 191676 97644 289320
REPUBLIC OF CHINA TAIWAN 107 217 324
REPUBLIC OF CROATIA 582 1291 1873
REPUBLIC OF SLOVENIA 25 20 45
RESIDENT OF KOSOVO (UNMIK) 9 1 10
REUNION ISLAND 1 6 7
ROMANIA 2154 1268 3422
RUSSIAN FEDERATION 3104 2266 5370
RWANDA 477 242 719
SAINT CHRISTOPHER AND NEVIS 46 43 89
SAINT HELENA 8 6 14
SAINT LUCIA 36 33 69
SAINT PIERRE AND MIQUELON 1 4 5
SAINT VINCENT AND THE GRENADINES 1 5 6
SAMOA 1 0 1
SAN MARINO 5 3 8
SAO TOME AND PRINCIP 7 37 44
SAUDI ARABIA 45805 278058 323863
SENEGAL 408 302 710
SERBIA 901 1100 2001
SERBIA AND MONTENEGRO 4 2 6
SEYCHELLES 4438 3264 7702
SIERRA LEONE 424 275 699
SINGAPORE 39938 88767 128705
SLOVAK REPUBLIC 67 140 207
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SOLOMON ISLANDS 12 14 26
SOMALIA 378 333 Yaki
SOUTH AFRICA 2261 1491 3752
SOUTH GEORGIA AND SOUTH SANDWICH 2 1 3
ISLANDS

SOUTH SUDAN 828 425 1253
SPAIN 744 726 1470
SRI LANKA 2896 2439 5335
SUDAN 1036 703 1739
SURINAME 18 17 35
SVALABARD AND JAN MAYEN ISLANDS 1 1 2
SWAZILAND 233 214 447
SWEDEN 1408 972 2380
SWITZERLAND 1147 882 2029
SYRIA 41 18 59
TANZANIA 1336 864 2200
TAZIKISTAN 129 108 237
THAILAND 1352 2646 3998
TOGO 148 149 297
TOKELAU 0 1 1
TONGA 0 2 2
TRINIDAD AND TOBAGO 93 85 178
TUNISIA 48 53 101
TURKEY 536 464 1000
TURKMENISTAN 4 2 6
TURKS AND CAICOS ISLAND 19 21 40
TUVALU 1 0 1
UGANDA 2618 2031 4649
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UKRAINE 1192 289 1481
UNITED ARAB EMIRATES 103597 103180 206777
UNITED KINGDOM 24075 22221 46296
UNITED STATES OF AMERICA 92295 132657 224952
URAGUAY 244 232 476
UZBEKISTAN 1058 866 1924
VANUATU 1 26 37
VENEZUELA 9 5 14
VIETNAM 575 1054 1629
VIRGIN ISLANDS (BRITISH) 14 12 26
VIRGIN ISLANDS (US) 1 2 3
WALLIS AND FUTUNA ISLANDS 18 23 41
WESTERN SAHARA 0 1 1
YEMEN 18 142 160
YUGOSLAVIA 0 1 1
ZAMBIA 1778 1161 2939
ZIMBABWE 259 190 449
TOTAL 833829 1136423 1970252

Annexure- 6

e The Immoral Traffic (Prevention) Act, 1956 (ITPA)

e Criminal Law (amendment) Act 2013 has come into force wherein Section 370
of the Indian Penal Code has been substituted with Section 370 and 370A IPC
which provide for comprehensive measures to counter the menace of human

trafficking.

e There are other specific legislations enacted relating to trafficking in women
and children: Prohibition of Child Marriage Act, 2006, Bonded Labour System
(Abolition) Act, 1976, Child Labour (Prohibition and Regulation) Act, 1986,
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Transplantation of Human Organs Act, 1994, apart from specific Sections in
the IPC, e.g. Sections 372 and 373 deal with selling and buying of girls for the
purpose of prostitution.

o State Governments have also enacted specific legislations to deal with the
issue. (e.g. The Punjab Prevention of Human Smuggling Act, 2012)

e Chapter VIl article 24, 25, 26 27 and 28 of Emigration Act 1983 deals with
punishment and offences for violation of this Act.

e Advisories: To improve the effectiveness in tackling the crime of human
trafficking and to increase the responsiveness of the law enforcement
machinery, MHA has issued following comprehensive advisories to all
States/UTs:

e Advisory for preventing crime of human trafficking, September 2009.

e Advisory on crime against children, July 2010.

e Advisory on missing children, January, 2012.

e Advisory on Preventing and Combating cyber crime against children, 2012.

e Advisory on Human Trafficking as Organized Crime, 2012.

e Advisory on Preventing and combating human trafficking in India-dealing with
foreign nationals May 2012.

e SOP to handle trafficking of children for child labour, August 2013.

e Advisory on MHA Web Portal on Anti Human Trafficking, May 2014.

e Advisory for associating SSB and BSF in crime meetings, July 2015.

e MHA Advisory on Preventing and Combating Human Trafficking during time of
COVID-19, July 2020.

1 SUFHTTRT : AT p 2T RA=8T ST, 1Y 19T AefHe ] g9 iy
# He RieT : IUUIRT Ay, S U goie 3R USifdl &M &R 8l §

(FAYM).. T IRPR ITD] KIBIRE BRP INGIRI H FIHT 3IA8R <2
(TIYH).. RIb [TTD! AB S HAT ST B, ..(FALT).. I o AR ST
dd T8l 959 Ul 8 3R GA @ R | S e 3§ Hod & l..(Fae™). A8ied,
S 9 S[SI B3 U SO 91 Al 21 ..(GE)... RIT ARBR AT H 371 YOI a] bl
T 1 §hTs @ieli? St fenefl, Hisam &k &fth a18R S & 599 &, S s1
TOIRRAT & gRT 918} U SIYL.(@d9 ). I IRAR VAT gaRem aRel ®,
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(FALT).. T IS BF S b Toic! AR TOIRTAT I 79+ AISTa=T bl AR foenferay
DI g1 GG | ..(FIYT).. ITFHTAL ST, 3fUD] Igd-98d g=gdra|

SHRI S. JAISHANKAR: Sir, through you, | would like to inform the hon. Member that
we are taking a number of steps to ensure that recruiting agents do not misuse their
powers. We have instituted very strict measures where we discover it. We have also
liberalised the entire RA scheme so that there are more locally-based recruiting
agents which will lead to more responsible behaviour as well. Wherever we do find
that there are recruiting scams or any illegal activities, we will crack down on them.
But | would also like to assure the Member that we are planning to bring a new
Emigration Bill which will take into account a lot of digital tracking that we have been
able to do in the last few years. So, that will ensure that there is less breaching of the
law in regard to emigration and recruitment. ...(/nterrupt/ons)...

ST. NP IISTHRY : AT SUFTHTYTT ST, H 39 J1eTH | I H3) Sff | ST
g b @ facen d YR garll & fay ISR & bER] § Bl 3y
27...(FIH)... 3FR 3MTs & Il STBT HRT FT 872 ...(FHH)... FIT IRBR Plg T
T AT b AR aradi ol faaen H fye arel STgaRi | 3Tg B! Dl §R fhar ST
A6 7 ...(IET)...

SHRI S. JAISHANKAR: Through you, Sir, | would like assure the hon. Member that
we are negotiating a number of agreements with foreign countries which will make it
easier for our young people, especially our students to find more work opportunities.
Particularly after our Prime Minister, Shri Narendra Modi has come to power, a
number of migration and mobility agreements have been signed. ... (Interruptions)...
Most recent one was a Letter of Intent that we have done with Germany. We have
done with Australia. We have signed new agreements with Portugal, with the UK and
France. We have an updated agreement with Denmark. So, in the developed world,
there are many more opportunities for our young people. With regard to the countries
of the Gulf, we have again strengthened our protection to workers for opportunities.
Even during the COVID, through political contacts, we ensured that the layoffs have
been minimized and the return to work has been possible. ...(/nterrupt/ons)...

MR. DEPUTY CHAIRMAN: Q. No. 51. Shrimati Priyanka Chaturvedi.
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Fake news through online media.

*51. SMT. PRIYANKA CHATURVEDI: Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(2)

(b)

(©)

(d)
(e)

whether Government has observed an increase in the number of fake news
being propagated through online media;

whether Government has observed that a large number of extreme and
often violent and misleading contents are being propagated through various
media houses via networking platforms in India;

if so, the details regarding steps being taken to prevent the same;
whether Government plans to bring in regulations for media houses; and

if so, the details thereof;

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND
BROADCASTING (DR. L. MURUGAN): (a) to (e) A statement is laid on the Table of
the House.

Statement

(a) to (e) The Government has an institutional mechanism to look into matters

concerning fake news for various media platforms as under :

0

(i)

(i)

For news on digital media, the Government has notified the Information
Technology (Intermediary Guidelines and Digital Media Ethics Code) Rule,
2021 under Information Technology Act which inter-alia provides for
adherence of Code of Ethics by publishers of news on digital media and
also three tier mechanism for redressal of grievance relating to Code of
Ethics by them.

For print media, Press Council of India (PCl), a statutory autonomous
body set up under Press Council Act, 1978, has framed norms of
journalistic conduct for adherence by print media which inter-alia includes
specific norms to refrain from publication/dissemination of fake news.

For electronic media, all television channels are required to adhere to the
Programme Code under the Cable TV Networks (Regulation) Act, 1995 in
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respect of all content broadcast by them. The Cable Television Networks
(Amendment) Rules, 2021, has been notified on 17.6.2021 which provides
for a three tier grievance redressal mechanism to look into the complaints
relating to the violation of the Programme Code by the TV channels.

Appropriate action is taken where violations of the Norms, Codes, etc,
are found.

A Fact Check Unit (FCU) has also been set up in Press Information Bureau under
the Ministry of Information & Broadcasting in November, 2019 which addresses
queries by citizens on its portal regarding authenticity of news in print, electronic and
digital media and posts verified information on its social media platforms. In order to
check the spread of COVID related fake news and to provide to the people an
authentic source of all information relating to the pandemic, a COVID-dedicated Cell
of FCU was also created on 31%' March, 2020, to which people can refer information
related to Covid-19 for verification. The Fact Check Unit has responded to 34,125
actionable queries(including queries related to COVID-19). The PIB has also busted

fake news and 875 posts thereof have places on its social media platforms.

Ministry of Information & Broadcasting has issued directions for blocking of 94
You Tube based news channels and 19 social media accounts/ websites/mobile
applications for publishing content not found to be in the interest of sovereignty and
integrity of India, defence of India, security of the State, friendly relations with foreign
States etc., including fake news, in accordance with Section 69 A of Information
Technology Act during the period 2021 to 22.

Similarly, Ministry of Electronics and Information Technology (MeitY), has also

issued directions for blocking of 747 URLs containing on social media intermediaries
during 2021 to 2022 regarding content covered under section 69A of IT Act, 2000.

21 IUFHTART : A1 O ep1 S| 319 FaTed Yfesd|...(Faem ). .

SHRIMATI PRIYANKA CHATURVEDI: Sir, you have to bring the House in order.
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2 ITHUTIRT : § ReFdee oY &1 § b 99 A1y G 01 Hied R 9199 S|
A1 fRIBT St 1 ATt I8 SITYL...(FFETH)... | can only request the Members.

Priyankaji, you know my limitations.

SHRIMATI PRIYANKA CHATURVEDI: Sir, but it doesn't limit you from talking on the

news reports on GST, price rise. The question is... ... (Interruptions)...

MR. DEPUTY CHAIRMAN: You put your question. Please,... ... (Interruptions)...
3T 91T I &, o I8 Sft, WilsT 319 9199 319+ Fie TR S| ....(Fa9 ). 1, I8
S T8I 5l ...(FIHH).... Y Yfesd | DRiepT ST, Fa1et Qs ...(ae)...

gt et aqddl : av, # i Sorg [ St 1 a1d 9 g1 @l § {4 He1s R
=2l 8141 AR ..(FET)...

21 IUFHTIRT : 3T FIT Y5 ... (TALTH)...

SN it aqdat : )1 91 HaTdt I8 & 6 ST 9g<dl gU HE s 7, 99 W) °dl Bl
T ...(FALH)...

A Suwumfad : I8 U 9 9WfRg T8 81 ..(FAYM)...  There are no

supplementaries. | am moving to Q. No. 52. Shri Deepak Prakash.

Reduction in fare for religious tours
"*52. SHRI DEEPAK PRAKASH : Will the Minister of TOURISM be pleased to state:

(a) the details of the expenditure incurred by Government on activities like
pilgrimage and religious fairs in the financial year 2021-22; and

(b) whether Ministry, in collaboration with Ministries of Civil Aviation and
Railways, is formulating any plan to curtail airfare, to identify air routes
and to use rail routes for religious tours ?

THE MINISTER OF STATE IN THE MINISTRY OF TOURISM (SHRI AJAY BHATT):
(a) and (b) A Statement is laid on the Table of the House.

T Original notice of the question was received in Hindi.
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Statement

(a) The Ministry of Tourism extends financial support to States and Union
Territories for organising fairs/festivals/tourism related events. Under the guidelines,
there are no separate allocation for religious fairs and pilgrimages and the Ministry of
Tourism provides financial assistance for promotion of tourism. The details of Central
Financial Assistance to various States/UTs for organizing fairs/festivals and events in
the year 2021-22 is at Annexure.

(b) As regards curtailing/capping of airfare, Ministry of Civil Aviation has
informed that Air fares are not regulated by the Governments. Under the provision of
Sub Rule (1) of Rule 135, aircraft Rules 1937, airlines are free to fix reasonable tariff
having regard to all relevant factors, including the cost of operation, characteristics of
service, reasonable profit and the generally prevailing tariff. Air fare so established by
the airlines is published on their respective website under the provision of Sub Rule
(2) of Rule 135, Aircraft Rules 1937.

However, Ministry of Civil Aviation launched Regional Connectivity Scheme
(RCS) - UDAN (Ude Desh ka Aam Nagrik) on 21-10-2016 to stimulate regional air
connectivity and making air travel affordable to the masses. While launching the
UDAN Scheme in 2016, the Government had capped the Airfare at Rs.2500 for a
distance of approximately 500 km (equivalent to one-hour flight) per seat under
Regional Connectivity routes. The capping is subject to indexation as per the formula
specified in the UDAN Scheme document.

Further, on the recommendation of Ministry of Tourism, 46 tourism routes have
been taken by the bidding airlines in the RCS UDAN 3.0, launched by Ministry of Civil
Aviation. Out of these, 31 tourism routes are operational till date, which also include
connectivity to 5 prominent religious places viz. Varanasi, Bhubaneshwar, Khajuraho,
Amritsar & Patna. A total of Rs.104.19 crore approx. has been reimbursed to the
Airport Authority of India in the form of Viability Gap Funding (VGF) during Financial
Year 2020-21 and 2021-22.

Further, Ministry of Tourism has given in-principle approval for 28 new routes
to be included in the subsequent bidding process of RCS UDAN scheme, which
includes religious places such as Prayagraj, Deoghar and Guwahati.
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Ministry of Tourism has also taken up the matter with Ministry of Railways for
better rail connectivity. Ministry of Railways has informed that ‘Bharat Darshan Trains’
run on theme based tourism circuits such as Ramayana Circuit, Jyotirlinga Circuit,
Buddhist Circuits etc. Further, Railways have also informed that they have launched
‘Bharat Gaurav Trains” (Theme based Tourist Circuit Trains) to showcase India’s rich
cultural heritage and magnificent historical places. Apart from this, Ministry of Tourism
under “Assistance to Central Agencies for Tourism Infrastructure Development”
program, joined hands with Ministry of Railways for development of tourist
infrastructure amenities at 22 identified railway stations at 50:50 cost sharing basis.
Out of these 22 identified railway stations 09 are religious destinations viz. Amritsar,
Rameshwaram, Madurai, Gaya, Ajmer, Puri, Tirupati, Kamakhya and Tarkeshwer.
Out of Rs.108.54 Crore sanctioned for development of these 22 railway stations,
Rs.78.35 crore stands released.

Annexure

Amount sanctioned to State Governments/Union Territory Administrations for
organizing fairs, festivals and events during the Financial Year — 2021-22.

(Rs. in lakh)
S. | States /UTs Name of Fairs & Festival Sanctioned
No Amount
1 | Mizoram (i) Anthurium Festival 50.00
(i) Winter Festival
2 | Punjab (i) Harivallabh Sangeet Sammelan- Jalandhar 50.00
(i) Holla-Mohala at Shri Anandpur Sahib
3 | Telangana (i) Bathukamma Festivals 50.00
(i) Medaram Jatara at Mulugu
4 | Madhya (i) Jal Mahotsav 50.00
Pradesh (i) Pachmarhi Utsav, Pachmarhi-
(i) Khajuraho Dance Festival,
5 | Meghalaya (i) Wangala Dance Festival 50.00
(i) Nongkrem Dance Festival
6 | Chandigarh (i) Chandigarh Carnival 30.00
(i) New Year Extravaganza
(i) 50" Chandigarh Rose Festival
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7 | Nagaland (i) Hornbill Festival 30.00
(i) Angami’s Sekrenyi Festival
8 | Sikkim (i) Cherry Temi Tea & Tourism Festival Temi Tea 50.00

Gardens South Sikkim
(i) Khangchendzonga Winter Carnival Festival
(ii) Jorethang Maghey Mela

9 | Uttarakhand (i) Tehri Lake Festival 50.00
(i) International Yoga Festival

10 | Arunachal (i) Easterly Essence Ledum Festival 50.00
Pradesh (i) Orange Festival of Music and Adventure
11 | Assam (i) Bhogali Festival 50.00
(i) Rongali Bihu Festival
12. | Tamil Nadu Indian Dance Festival 25.00
13 | Puducherry (i) 27" Yoga Festival at Puducherry 30.00

(i)  Yanam People’s Festival
(i)~ Carnival Festival at Karaikal

14. | Himachal International Shivratri Fair 25.00
Pradesh
15. | Goa (i) Carnival Festival 50.00
(i) Shigmo Festival
16. | Haryana Suraj Kund Mela 30.00

21} SUAHTIRT : H T BHRAT G, @IS Il H WS BIbR 813 Dl [$¥Cd 7 B A1
STy g S, 1Y 319+ e R 194 SR |....(Fdem ). .

MR. DEPUTY CHAIRMAN: The House is adjourned for ten minutes.
...(Interruptions )...

The House then adjourned at twenty -five minutes past twelve of the clock.

The House reassembled at thirty -five minutes past twelve of the clock,
MR. DEPUTY CHAIRMAN in the Chair.

2 ITFHTRT : T W1 52, AT YD THTe Sl ...(FALH).... 3T AT Y|
.(FF)...
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it dues gHTeT | STFHMRT WIS, Fad Ugel H SHAR T e Hafl &7 =g A
Sit Bl ggaTE BRAT 18l §, SAPI AT HRAT ABA Gl...(AUM)... IBI
31U 311G gY &b ITAT DHleT H ARp eI GRIBRI DI ARIET B BT, [db AT B Bl
B (BT 2| ...(AEM)... H AP ATEGH F AT HAT ST W T qo-T aredl g 1h
WRDHR & gRT AT a9 2021-22 & SR AT AR €11 Fall ol Tifaferi o)
P TY Y BT FRTRIT 87 ...(FFHH)...

il ST WE : AYAR, AFIG AT Sl & ~IJed H 3771 Gde 98 3R 9¢ 1T 2
..(FAIM)... IR BRIFT BT T8l AT BT, AT 3T 89 3R Y 311 ¢ 7Y Bl
.(AYT)... A GG S T Y071 8, Iqb aR H § J&i U= 39! fqavor <=1
Tl g ...(ALH)... T 374 T Hall IR BRI & Ty 2021-22 F ST g==_11%0
U B 8, SGH ...(HAGHH)...

U G- G : IR, U)T U Wlse IATH TN 2 ...(aeM )...

SNt STUTIfe : B9 ol JffeX H T8l 8, U9 H H Wige 3% 3ifex 8l of JdhdTl
.(FAUH)... IS AR AR 37U AT WR SY, THT § @rse 30 3iTex of Fahd
E\;I...(EHEI‘EIF-I)... If all the Members go back to their seats, | will take the point of order;
otherwise no point of order. ...(Interruptions )...

s} 3o wg : FASIRA Bl 50 R B, ...(IGH)...  Joli T DI 50 IRG ST, HeY
U9 Bl 50 ARG BT, ...(FAYH)... HITTT DI 50 IRG BT, TSHTG DI 30 G
U, ANTerS B 30 NG B, ...(FGEH)... RIfdhd Bl 50 R BT, STINES B
50 TRG BU, B T3 Bl 50 TG BT...(FALT)...

it SgqHTAfer : G SART 37T AHTH UR S, I H S{TUehT @ise A1 iTex gl
(FAIF)... @IS A e [SHIITSR A 78l GAT Sl gl ...(Faeg)... a4l
AT I g AIFRIR €, I8 91 ST 21 ... (RTaE)... All of you should go back

to your respective seats. ...(Interruptions)...

31 3T WE : 3TFH Bl 50 TG BYU, TG Pl 25 AR BUY, ...(TALH)... TgRI
DI 30 TG B, AT U Dl 25 ARG BUY, ...(FAY)... I Dl 50 ARG BT
3R BRIV B YRS s Hel & forg ... (Tagm)...

it STHUTIFY : wilSl, MY @RT 319+l Hed R W18y, H 3MMUdT Wise 3w 3ffex
G ..(FAYH)... S A Few ga) dIed R 99 8, d 91, U5 R e,
3713791 HITH R SATY| ...(RELTH)... S GG TEY S8 96 o, d U HIgH W
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ST, TS| ..(GEH)... | 3T WIS 3 TSR G 1...(FaLH)... it 371
YT WIT UR §C 3R MY H 91 9 B | ...(hqe )... o7 frod! Riay it 4 wige 3w
3iTexX /T %\r, | am giving him an opportunity. But, first all of you please go back to
your respective seats. ... (Interruptions)..

it YU I18q : TR, AT |l WiEe 3 3SR Bl...(FEM). .

3t STMHRT : H TR TR R 4T 9B U9 0T g, wirsT| 1 el Rar S
...(TFE)...

SHRI TIRUCHI SIVA:  Sir, myself, Sanjayji, and many other hon. Members have
given notices under Rule 267 to suspend the proceedings of the House and discuss
the issue of price rise of petroleum products and other essential commodities. No
ruling was given on this. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No; no. Hon. Chairman has made it very clear that no
point of order would be allowed for seeking information during Question Hour.
..(Interruptions )... No; no, Sivaji. | will go as per rules. ..(Interruptions)... There is
no provision of point of order during Question Hour. ..(Interruptions).. Please take
your seat. ...(Interruptions )...

SHRI TIRUCHI SIVA:  No, Sir. ...(Interruptions)...

it SUFUTTfY : AR HH S, Y $B BE1 Aed 87 .(GHTH). .

Y U= F1ed : Si &1, ¥R, & Kol Rrar St 2R W 9o 8, 999 AR 9i9s &,
cIfhT § gaT1 =8ar § b Jeede Sfiar § B4l Wisc AT AT IO &1 78] SIrdl
gl...(aqET)..

2} STRAHTAR : ST ST, 3T 3Tl FaTed Gfoy, Hebs AwiHes! Yfey| ...(Fae™)...

3t dae gepTeT : H Wed HAT Bl 9918 a1 I8l §, I8 ¥ 99 $ Y ggd
32T 3R 98 B BT Bl ...(FFEM)... A FR, 30 i1 16 59 979 71 &,
ST YRGS B B8l Ul Seold 761 ol ...(Fae™)... d 731 ol 4, 95 F31erg A
TRIE BRAT TSl § b FRES oG & oIy WY U AYfeel VM3 o1 3frde

ST ...(SdETH)...

ol
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oY 31T Wg - e fAYrT & ug 9 ot fhedl Wee Tadie I dis W YuisTel 31T 8,
A 39 WR fIaR foaar ST 21...(aem ).

MR. DEPUTY CHAIRMAN: Mr. John Brittas, you are a senior Member; please do not
take pictures. ...(Interruptions).. 8IS & 3G} THAR o1, dIfedl I T
2l...(IYH)... Please do not do it. .. (Interruptions)..

st 3o vg : ) IIET IS U W HEAT U T3 Sff 7§59 g3 TIRIIC Bl
YR [T B 1...(FaE™). .

st Supumafa : O ST, 39 o+ e | 889 & TR o T8I &, Priyanka
Chaturvediji, please do not take pictures. Uz e & =gt %\’, CERIRCIERCIERS 3T
dle W M| ..(F@EH).. MY a8 e W &l Go back to your seat.

..(Interruptions )...

il 35T WE : I81 &1 95 IS Bl &1 © 3R STSIAT Tl qAT 31 T qTATd Bl
T BIFT 21 59 ORE W SIRGS & IR H od ) BIs JaIsTel 31T & T 31 fohad) oY
TSR & IR H 3T B, A1 39 IR JRd [99R (g1 STl Bl...(SIaem™)..

it ITUTAfa : ORIt SN, 31T 31U+t Wie W 7181 © ok IR of &l ©, I8 TToid Bl
..(TGYT).. U9 9T 53.

Protection and Preservation of Wetlands

*53. SHRIAYODHYA RAMI REDDY ALLA: Wil the Minister of ENVIRONMENT,
FOREST AND CLIMATE CHANGE be pleased to state:

(a) whether Government has any details on all the existing wetlands across the
country, ifso, the number of such wetlands that needs protection and
preservation; and

(b) whether any steps have been taken towards protection and preservation of
such wetlands, if so, the details thereof and if not, the reasons therefor?
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THE MINISTER OF ENVIRONMENT, FOREST AND CLIMATE CHANGE (SHRI
BHUPENDER YADAV): (a) and (b) A Statement is laid on the Table of the House.

Statement

(a) As per the National Wetland Inventory &Assessment, 2011, Space
Applications Centre- ISRO Ahmedabad identified approximately 2.0 lakhs
waterbodies/wetlands (>2.25 hectares) across the country covering an area of
approximately 10 million ha which includes lakes/ponds, ox-bow lakes, high altitude
& riverine wetlands, waterlogged areas, tanks, reservoirs, lagoons, creeks, sand
beaches, corals, mangroves, mud flats, salt pans, aguaculture ponds, etc. All the
water bodies/wetlands across the country, are protected and preserved under various
regulatory framework such as Forest (Conservation) Act 1981, Wildlife (Protection)
Act 1972, Environment (Protection) Act 1986, Wetlands (Conservation and
Management) Rules,2017 and other statutory provisions at State/UTs.

(b) Yes, Sir. The Ministry of Environment, Forest and Climate Change
(MoEF&CC) has notified Wetlands (Conservation and Management) Rules, 2017
under the provisions of the Environment (Protection) Act, 1986 as regulatory
framework for conservation and management of wetlands across country to conserve,
manage and maintain the ecological character of the wetlands without restricting
itswise use.

Further, the Ministry of Environment, Forest & Climate Change (MoEF&CC) is
currently implementing a centrally sponsored scheme namely, National Plan for
Conservation of Aquatic Eco-systems (NPCA) for conservation and management of
identified wetlands (includes lakes) in the country on cost sharing basis between
Central Government and respective State Governments. The scheme covers various
activities such as interception, diversion and treatment of wastewater, shoreline
protection, lake front development, in-situ cleaning i.e., desilting & de-weeding,
storm water management, bioremediation, catchment area treatment, lake
beautification, survey & demarcation, bio-fencing, fisheries development, weed
control, biodiversity conservation, education and awareness creation, community
participation, etc.

Four — pronged approach of preparing Brief Documents, filling Ecosystem Health
Cards, instituting Wetland Mitras and formulating Integrated Management Plans
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based on the health and specific threats facing the wetlands, is in place for
conservation and management of wetlands. Under the NPCA scheme, the central
assistance is based on the proposals received from the State Governments in the form
of Integrated Management Plans including brief documents, in conformity with the
guidelines and budget availability. So far, MOEF&CC has sanctioned proposals for
conservation of 164 wetlands across the country and released an amount of about Rs.
1066.43 Crores as central share.

As a result of above said measures, 49 wetland/waterbodies have been designated
as Wetland of International Importance, Ramsar sites, across the country under
Ramsar Convention since 1981. Out of 49 Ramsar sites, 23 were designated in the last
7 years, i.e., from 2014 to till date.

A dedicated Web Portal (https:// indianwetlands.in) for Wetlands has been
developed, which is a publicly available information and knowledge platform in order
to facilitate knowledge sharing, information dissemination, host capacity building
material, and provide a single-point access data repository for processing information
and making it available to the stakeholders in an efficient and accessible manner.

A Centre for Wetlands Conservation and Management (CWCM) under the Ministry’s
National Centre for Sustainable Coastal Management (NCSCM) has been established
to serve as a knowledge hub and to enable exchange of knowledgebetween wetland
users, managers, researchers, policy-makers and practitioners and to assist the
national and State/ UT Governments in the design and implementation of policy and
regulatory frameworks, management planning, monitoring and targeted research
specifically related to wetlands.

SHRI AYODHYA RAMI REDDY ALLA: Sir, according to the Global Wetland Outlook,
wetlands are among the world’s most economically valuable ecosystems and
regulators of climate, but they are disappearing three times faster than forests.
(/m‘erru,oz‘/ons).. Has any study been conducted by the Ministry on the declining
wetland area? If so, what corrective steps have been taken in response to the
findings of the study? ... (Interruptions). .

Also, the Ministry has constituted the National Wetlands Conservation
Programme (NWCP) for the conservation and management of identified wetlands in
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the country. What are the achievements of the NWCP in the last three years? Thank
you. ...(Interruptions)..

# U= FISd : HEIGY, MY GeW T 98d &1 37l UL U8l gl Sl BHRI
JEHASIETE BT TR BT I B, SUP TEIH A <9 H g IRg I SIS BIcI-go!
grexdieivl, Nt 89 deols ded 8, S JMsSiehls hal AT &l ...(Fdd ).
AEET 9eT o S qoi g f&% S National Plan for Conservation of Aquatic
Ecosystems, ST TTUIRNU W ©, I9d I RIT dRATS DI T8 22 H 3MTTPh J1egY
H HeT DI I AR 6 BRI ARREH, ST 1066.18 RIS 0 &, I8

RTIRT 1064 dCels & oY 1987 A SV IS &1 H I8 Al BT T8 § [ 50 Wb B Sl
Jifesifaed %\', GRS developing policy guidelines for conservation and sustainable

management of wetlands; supporting, promoting and strengthening conservation of
prioritized wetlands through integrated management; facilitating the development of a
national inventory, and setting up an information decision support system for the
management of wetlands; strengthening the capacity of wetlands managers and
stakeholders for effective management of wetlands; and strengthening the
implementation of international commitments related to wetlands and the regulatory
framework for protection of wetlands...(Interruptions)..  All these programmes have
been taken up under the NPCA. ...(Interruptions)..

MR. DEPUTY CHAIRMAN: Second supplementary. ...(Interruptions)..

SHRI AYODHYA RAMI REDDY ALLA: Sir, | have already put the second
supplementary. ...(Interruptions).. The second supplementary has also been
answered. ... (Interruptions )..

MR. DEPUTY CHAIRMAN: So, we are moving to the next question.
..(Interruptions).. Question No. 54. Shri P. Wilson. ...(Interruptions)..

Reservation under Article 16(4A) of the Constitution of India

*54. SHRI P. WILSON: Will the PRIME MINISTER be pleased to state:
(a) whether Government has fixed seniority and made promotions giving effect
to reservation under Article 16(4A) of the Constitution of India;

(b) whether the roster system or marks obtained in qualifying exam is the
criteria for fixation of seniority in promotion;
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(c) the number of unfiled earmarked vacancies for SC/ST/OBCs that are
there in each of the departments and whether steps have been taken to fill
up these vacancies; and

(d) if so, the details thereof, and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (DR. JITENDRA SINGH): (a) to (d) A Statement is
laid on the Table of the House.

Statement

(a) Yes, Sir. This Ministry being the Cadre Controlling Authority for the Central
Secretariat Service (CSS), Central Secretariat Stenographers’ Service (CSSS)
and Central Secretariat Clerical Service (CSCS), carries out promotions in all grades
of the three services. While carrying out promotions, guidelines on reservation in
promotions are complied with, wherever reservation is applicable. In the year 2022
(il 30™ June, 2022) 8089 promotions have been carried out in various grades of the
aforesaid services, which also include promotions in respect of reserved categories.

(b) Seniority in promotion is fixed based on one or combination of factors,
such as rank obtained in the initial appointment, relaxed standards available to special
categories of candidates, reservation policy, grading in the Annual Performance
Appraisal Report, etc.

(c) and (d) Filling up of vacancies, along with backlog reserved vacancies, is
a continuous process. Instructions have been issued to all Ministries/Departments of
the Central Government to constitute an in-house Committee for identification of
backlog reserved vacancies, to study the root cause of such vacancies, to initiate
measures to remove the factors causing such vacancies and to fill them up through
Special Recruitment Drives. DoPT monitors the progress with regard to filling up of
backlog reserved vacancies for SCs, STs and OBCs with 10 Ministries/Departments,
having more than 90% of the employees in Central Government. Frequent
interactions are held with these Ministries/Departments through meetings and
communications are issued to them from time to time seeking action taken report
regarding filling up of reserved backlog vacancies.

SHRI P. WILSON: Sir, | am willing to...(Interruptions)..
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MR. DEPUTY CHAIRMAN: Please go to your seats. ..(Interruptions).. Only his
question will go on record. ...(Interruptions)..

SHRI P. WILSON: | am here, Sir. ..(Interruptions).. Sir, | am asking
..(Interruptions )..

MR. DEPUTY CHAIRMAN: No supplementary on Question No. 54! ...(Interruptions)..
Now, Question No. 55, Shri S. Selvaganabathy.

Steps to reduce Deforestation

*55. SHRI'S. SELVAGANABATHY : Will the Minister of ENVIRONMENT, FOREST AND
CLIMATE CHANGE be pleased to state:

(a) whether Government has taken note of the fact that India has lost millions
of hectares of tree cover over the last two decades; and

(b) if so, the preventive steps that have been taken/proposed to be taken by
Government to reduce deforestation ?

THE MINISTER OF ENVIRONMENT, FOREST AND CLIMATE CHANGE (SHRI
BHUPENDER YADAV): (a) and (b) The statement is laid on the table of the House.

Statement

(a) Forest Survey of India (FSI), Dehradun, an organization under the Ministry
carries out the assessment of forest cover of the country biennially since 1987 and the
findings are published in India State of Forest Report (ISFR). The forest cover
assessment is a wall-to-wall mapping exercise based on remote sensing supported
by intensive ground verification and field data from National Forest Inventory. ISFR
2021 is the latest report released by the Ministry on 13" January, 2022. As per ISFR
2021, the total forest cover of the country has increased by 38,251 square kilometre,
tree cover has increased by 14,276 square kilometre and total forest and tree cover
has increased by 52,527 square kilometre in the last two decades (ISFR 2001 to ISFR
2021). The details of forest and tree cover of the country in last two decades
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(ISFR 2001 to ISFR 2021) and change in forest and tree cover are given in the

table below:-
(Area in square kilometres)
Class ISFR 2001 (a) ISFR 2021 (b) | Change (b-a)
Forest Cover 6,75,538 7,13,789 38,251
Tree Cover 81,472 95,748 14,276
Forest and Tree Cover 7,57,010 8,09,537 52,527
Combined

(b) To compensate the problem of deforestation and to improve and increase
the forest and tree cover in the country, afforestation programmes are taken up under
various Centrally Sponsored Schemes of the ministry such as National Afforestation
Programme (NAP) and National Mission for a Green India (GIM). Now NAP scheme
has been merged with Green India Mission. The Ministry also supports school nursery
and urban forestry programmes through people’s participation. Afforestation activities
are also taken up under various programmes /funding sources such as
Compensatory Afforestation Funds under Compensatory Afforestation Fund
Management and Planning Authority (CAI\/IPA), afforestation activities under
Mahatma Gandhi National Rural Employment Guarantee Scheme (I\/IGNREGA),
National Agro-forestry Policy and Sub-mission on Agro-forestry (SI\/IAF), National
Bamboo Mission and National Mission for Sustainable Agriculture. In addition to
above, State and UT Governments have their own afforestation and reforestation
programmes. Almost every State has activities under social forestry, which largely
focuses on tree planting in the areas outside forests. In addition, plantations are also
done by various departments, Non-Government Organizations, Civil Society,
Corporate bodies etc.

The multi departmental efforts have yielded good results in conserving
environment by addressing the problem of deforestation, besides keeping the pace of
development, which is evident from the fact that the forest cover has stabilized and
has been constantly increasing over the years. As per the latest ISFR 2021, the total
forest cover of the country has increased by 12,294 square kilometres in the last
seven years (ISFR 2015 to ISFR 2021).
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The details of forest cover of the country in the last seven years (ISFR 2015 to
ISFR 2021) and change in forest cover with respect to previous assessments are
given in the table below:-
(Area in square kilometres)

ISFR Years Total Forest Changes in Change in
Cover forest cover w.r.t. percentage
previous ISFR

ISFR 2015 7,01,495 - -

ISFR 2017 7,08,273 6,778 0.21
ISFR 2019 7,12,249 3,976 0.56
ISFR 2021 7,13,789 1,540 0.22

MR. DEPUTY CHAIRMAN: Shri S. Selvaganabathy, put your first supplementary.
FATTT -3 & 3relTal foeft o1 91 Rpls W T8l A1 @ B ...(FqGEH)..

SHRI S. SELVAGANABATHY: Sir, as part of the the National Forest Policy, 1988,
India plans to bring 33 percentage under forest cover area. Under this, | would like
to know what measures are being taken by the Ministry. ... (/m‘erru,oz‘/ons)..

£ YOS ATEd : AT SUFHTYRT S, AR 7 Sl 33 URAT BN YRYT Bl IgH Bl
q1d BE! 8, b (Y BRI Fd 3% AT, I8N P §RT AR UH Fqd Bl
3T T St 21 ... (aem).... § I8 gar el g (o M 713 S9as,
2022 ! U Tob RUIC SIRT B & ... (FAYH)... IF1 Sl RUIE SRT Bl 2, 39D
fZA I T2 H Sl SISl BRI HeR 8, IFH 38,251 TRRR [haARIC Bl 9gI] g
gl ...(FAUF)... ¢ HaR W S ShIsl Gl 8, I8 14,276 THRR fhaARiex swhisl
BB ...(FAU)... TICd BRIT 3R &I HaR gHI HeATh 1 g7hIt U o,

o

STH ARE T fShed H, 2001 H IR 2021 S §1F H, 52,527 WARR fhaAHER Bl
QA g8 2l ...(FIIH)....

MR. DEPUTY CHAIRMAN: Second supplementary. ...(Interruptions)...

SHRI S. SELVAGANABATHY: Sir, | would like to know whether there is any plan to
involve the youth in the afforestation programme of India and make them innovative in
this manner. ...(Interruptions)...

2 YU IS : A STFHIIRT HEIGY, ABRECIH Th VT Ufdefadt &, forad
13T DI HI gdled B B ILIHAT § 3R T AN PR 4l W2 ol ...(FIIH)....
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9 H I BRI WU, e e BR IF Sfear mum™ gorar 2 iR
TR MBI I WU B Sl b1 ©, SAd! W sfear e & arer sirs fear
2l ...(FALI)... 37 GG HHTHCY] JABINTC T U oh ABNECIA UlaeiaeT Bl
A & A1 SIS T, Tl TAI-ThINET IR Bl 3T IGHT, TRIdl 9+ 721 Bl
3R I, TRl WA YHIBeaR Bl AN IGHT, 394 1 Dhadl dl, Iieh IHb
A1 &1 1Y B9 98 IR (SurcHed, AF-Ta-He iRAgoerd, Rifdd Frict iR

HRUNCT JISIST, HID! Sdled DD I I8 &l ... (TALYH). ..

1l STAUTI : A1 77 A8 ST AT | ... (FaLH). ..

S1. MM AIgA SR 3T : Helqd, § 31U A1egq A A1 J3A1 Sff § I8 S
I 6 fIa W gaARIU SRihH 8, 74 84 IR-WeleR J&li dl oI ©, &R
SOBT Bl A9 BRI B 3R IfT 21 &, A T IRBR 39 914 UR IR B fh 89
IR oA it qeRIT0T HRITHH B, ST HelQR J&li DI T Bl IToTT I14 ?
... (TTT)....

3l A== ATEd : AT SYFHTURT SIS, FAR §RT S JBREC L U™ el &,
AR M 59 I IR V&1 © fob Sl 89K AIfed g&1 8, ST gARI STadryg & fede
H, TR IAERVl & 919 9 2, 9 SIET 4 SATG] R S| .. (FELT). ... A1
G D1 SNl Y19 &, T ©U I BelaR g&l |l o7 A1y, offdh S Aref-1ef
ST Afea STaaryg §, S9d 919 9 g8 & A2y, Sl g9RT SUIcHe dfiyadr &
3MYR R PR BT 81 ...(FIUH)....

it STFUTIRT : U AT 56. ... (TAUM)....
*56. [The questioner was absent. |
Elimination of single-use plastic

*56. DR. FAUZIA KHAN: Wil the Minister of ENVIRONMENT, FOREST AND
CLIMATE CHANGE be pleased to state:

(a)  whether Government has a compensation plan to save the livelihood of

manufacturers of single-use plasitic, which has been banned from 1%

July 2022;
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(b) details on constituting a special task force for elimination of single-use
plastic and effective implementation of the Plastic Waste Management
Rules, 2016, along with their progress of implementation, State-wise;

(c)  whether steps have been taken by the National Green Tribunal to
regulate the extensive usage of packaging in e-commerce giants;

(d)  if so, the details thereof; and

(e)  the allocation of funds for implementation of Urban Swachh Bharat
Mission 2.0, State-wise including coastal States like Maharashtra?

MINISTER ~ OF  ENVIRONMENT, FOREST AND CLIMATE CHANGE
(SHRI BHUPENDER YADAV): (a) to (e) A statement is laid on the Table of
the House.

Statement

(a) The Ministry of Micro, Small and Medium Enterprises has schemes to
provide support to MSME units, which includes support to such units earlier involved
in manufacturing of banned single use plastic items for switching over to alternatives /
other products. These schemes provide support in respect of technology
upgradation, creating awareness, marketing support, infrastructural support, as per
scheme guidelines.

(b) All thirty six States/UTs have constituted the Special Task Force under
Chairpersonship of Chief Secretary/Administrator for elimination of single use plastics
and effective implementation of Plastic Waste Management Rules, 2016. Also, thirty
four states/UTs have issued notifications/orders to introduce regulations pertaining to
complete or partial ban on plastic carry bags and/or identified single-use plastic items
over and above Plastic Waste Management Rules, 2016, as amended. The details are
given at Annexure-lI. A National Level Taskforce has also been constituted by the
Ministry for elimination of single-use plastic and effective implementation of the Plastic
Waste Management Rules, 2016.

Further, in order to spread awareness on banned single use plastic items
amongst general public, Prakriti — Mascot was launched on 5th April 2022. Three
videos of PRAKRITI on ban on single use plastics have been made and translated in
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19 languages. These have been shared with states and UTs. A Dedicated webpage
with all awareness material has been created for making available all information
material and videos for wider dissemination and use by stakeholders. An E-Pledge on
Swachh Bharat Harit Bharat Green Pledge has been launched on My Gov Platform for
generating public movement amongst citizens on 5th April 2022.

The following online platforms were launched on 5th April 2022 for effective
monitoring of ban on identified single use plastic items and plastic waste management
in the country (i) National Dashboard on for monitoring of comprehensive action plan
implementation, (ii) Centralized online Portal for Extended Producer Responsibility
implementation, (i) CPCB Monitoring Module for Compliance on Elimination of
Single Use Plastic, and (iv) CPCB Grievance Redressal App.

Two Pan India campaigns on awareness generation and enforcement have
been implemented from 1st July 2022 till 31st July 2022 for effective implementation of
ban on identified single use plastic items with effect from 15" July 2022.

(c) and (d) The National Green Tribunal (NGT) on a petition seeking
enforcement of the liability for using excessive packaging material without meeting
statutory liability by e-commerce companies observed on invoking “Polluter Pays”
principle for enforcing the statutory norms. Central Pollution Control Board issued
directions under Section 5 of Environment (Protection) Act, 1986 to leading E-
commerce companies to stop selling/usage of banned SUP items through online
platform provided by their organization with effect from 01/07/2022.

(e) The allocation of funds for implementation of Urban Swachh Bharat
Mission 2.0, being implemented by Ministry of Housing and Urban Affairs, state-wise
including coastal States like Maharashtra is given at Annexure Il.
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Annexure |

Notification for banning manufacture, use, sale import and handling of

single use plastic products

(Based on the data available in submitted Annual reports by SPCBs/PCCs)

No

Name of
State/UT

Complete or
Partial Ban

Date of Gazette or
Executive Order

Remarks

Andaman &
Nicobar
Islands

Complete ban

02.08.2010
(Gazette)

Complete ban on
manufacture, store,
import, distribution,

transportation, recycle,
sell & use of plastic carry
bags.

Andhra
Pradesh

Not Banned

Not Available

Not Banned

Arunachal
Pradesh

Complete ban

03.07.2012
(Executive Order)

Complete ban on
manufacture, store,
import, transportation,
sell& use of
polythene/plastic carry
bags

Assam

Complete Ban

30.04.2019
(Gazette)

Plastic carry bags,
banners, buntings, cups,
cling films, flex, flags,
plates, sheets (used for
spreading on dining tables
irrespective of thickness)
including the above items
made of thermocol and
plastic which use plastic
micro beads.

Bihar

Complete ban

11.12.2018
(Gazette)

Complete ban on
manufacture, store,
import, transportation,
sell& use of plastic carry
bags

Chandigarh

Complete ban

30.07.2008
(Gazette)

Complete ban on
manufacture, storage,
import, sale, use
transportation & disposal
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of plastic carry bags

Chhattisgarh

Complete ban

24.12.2014
(Gazette)

Complete ban on
manufacture, store,
import, transportation,
recycle, sell & use of
polythene/plastic carry
bags.

Daman Diu &
Dadra Nagar
Haveli

Complete ban

24-01-2014 &
22.09.2017
(Gazette)

Forbidding the use, sale/
storage of all kinds of
plastic bags

Delhi

Complete ban

23.10.2012
(Gazette)

Complete ban on
manufacture,
import,store, sell & use of
plastic products (poly
Propylene, non-woven
fabric type carry bags),
plastic film or plastic tube
to pack or cover any book
including magazine &
invitation/greeting cards.

10

Goa

Partial ban

16.03.2015

Government imposed ban
on Manufacture, stock,
import, transportation,

recycle, sale & use of
plastic (carry bags, cups,
forks, paper plates,
spoons) in ChorlaGhat
area Mandi
Wildlifesanctuaries .

1

Gujarat

Partial ban

28.06.201M
(Gazette)

Complete ban on plastic
products in Gandhi Nagar

12

Haryana

Complete ban

20.08.2013
(Gazette)

Complete ban on
manufacture, stock,
import, transportation,
recycle, sell & use of
plastic (carry bags, cups,
forks, paper plates,
straws, spoons&
containers for the usage of
foodstuffs)
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13 Himachal Complete Ban 07-07-2009 Complete ban on use of
Pradesh & 13-08-2009 Carry bags (irrespective of
(Gazette) size), polythene, non-
biodegradable material,
disposable plastic cups,
plates, and glasses
14 Jammu & Complete Ban | 03.01.2017 (SRO 45 Complete ban on
Kashmir order-Notification) manufacture, stocking,
Jammu District distribution, sale and use
Magistrate has on of polyethylene carry bags,
01.10.2020 ordered plastic sheets or like,
strict enforcement of cover made of plastic
SRO 45 notification. sheet, plastic packaging
and multilayered
packaging less than fifty
microns in thickness within
territorial limits of the State
of Jammu and Kashmir.
15 Jharkhand Complete Ban 17.10.2017 Complete ban on
(Gazette) manufacture, import,
storage, transport, sell
and usage of
plastic carry bags in the
whole State
16 Karnataka Complete ban 11.03.2016 State government banned
(Gazette) the plastic banners,
buntings, carry bags
(plastic & compostable),
cups, cling films, flex,
flags, plates, spoons &
sheets made of plastic or
Thermocol and
microbeadsusage in the
entire state
17 Kerala 01.01.2020 22.11.2010 Complete ban on the
(Executive (Executive Order) manufacture, storage,
Order) transport and sale of

plastic carry bags(
irrespective of thickness);
plastic sheets( used as
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table spread); plates,
cups and decorative
materials made of
thermocol/stryrofoam;
SUP items like cups,
plates, dishes, spoons,
forks, straw, stirrer; plastic
coated paper cups, plastic
coated paper plates,
plastic coated paper
bowls, plastic coated
paper bags; Non woven
bags, plastic flags, plastic
bunting; plstic water
pouches, non branded
plastic juice packets ;
plastic juice packets;
PET/PETE bottles of
drinking water of
capacities less than 500
ml; garbage bags
(plastic); PVC flex
materials and plastic

packets.

18 Ladakh Partial Ban (Order no-40-LA Ban on the use of plastic
(GAD) of 2020 dated water bottles and other

23.06.2020) plastic made objects in

Government offices and

other institutions
19 | Lakshadweep | Complete ban 25.01.2019 Complete ban on use,
(Gazette) store & sale of plastic

carry bags of all thickness,
plastic coated carry bags,
plastic flags, plastic
sheets/films used for
wrapping, plastic sheets
used as dining table
covers, thermocol cups
and plates, plastic coated
paper cups and plates,
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plastic teacups, plastic
tumblers, plastic teacups,
water
pouches/packets/PET
plastic water bottles,
straws,

20 Madhya Complete ban 24-05-2017 Production, Storage,
Pradesh (Gazette) Transportation, sale & use
of plastic carrybags.
21 | Maharashtra Complete Ban 23-03-2018 Complete ban in the whole
(Gazette) State for manufacture,
Amendment 11th usage, sale storage,
April, 2018 transport, and distribution,
wholesale & retail, import
of the plastic&
compostable bags and the
disposable products
manufactured from plastic
&thermocol (polystyrene)
- disposable dish/spoon,
cups, bowl, container,
fork, plates, glasses,
straw, non-woven
polypropylene bags,
cups/pouches.
22 Manipur Complete Ban 12.9.2017 Complete ban on use,
Notification no. store & sale of plastic
56/38/99 for&Envt carry bags
23 Meghalaya Partial Ban 16.2.2017 Use and sale of plastic
Notification No. bags less than 50 microns
MPCB/TB- has been prohibited and
144B/2016-2017/79 public notice has been
issued
24 Mizoram Partial Ban With effect from Complete ban on plastic
1.8.2019 carry bags below 50
By Aizwal Municipal microns
Corporation
25 Nagaland Complete ban 01.01.2004 Complete ban on use,
(Gazette) store & sale of plastic

carry bags
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26

Odisha

Partial ban

29.09.2018
(Executive Order)

Ban on use and sale of
plastic carry bags, bottled
drinking water
Polyethylene Terephthalate
bottles of less than 200 ml
capacity; SUP disposable
cutleries like thermocol
(polystyrene),
dish/spoon, cups, bowl,
container, fork, glasses &
plates in Bhubaneshwar,
Berhampur, Cuttack, Puri,
Rourkela &Sambalpur

27

Puducherry

Complete ban

30.07.2019

0
Polythene/Plastic/Polypro
pylene carry bags; (i)
Polythene/Plastic/Styrofoa
m (Thermocol) cups; (jii)
Polythene/Plastic/Styrofoa
m (Thermocol) plates;
(iv) Plastic sheet pouches
used for cooked food
wrapping; (v) Plastic
sheets used for spreading
on dining table; (vi) Water
pouches; (vii) Plastic
straw; (viii) Plastic flag.

28

Punjab

Complete ban

18.02.2016
(Gazette)

Complete ban on
Manufacture, stock,
distribute, recycle, sale &
use of plastic carry bags.

29

Rajasthan

Complete ban

01.08.2010
(Gazette)

Complete ban on use,
store & sale of plastic
carry bags

30

Sikkim

Complete ban

19.05.2016
(Gazette)

Complete ban on sale &
use, storage of disposable
items (cups, plates,
spoons, containers, etc..)

made from Styrofoam.
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31

Tamil Nadu

Complete Ban

01.01.2019
(Gazette)

Complete ban on
manufacture, sell, use,
storage, Transportation

and distribution of “Single-
use plastics” i.e. plastic
carrybags, flags, sheets
using for food wrapping,
straws, tea cups,
tumblers, water packets &
pouches

32
33

Telangana

Not Banned

Not Available

Not Banned

34

Tripura

Complete ban

10.03.2015
(Gazette)

Complete ban on Sell,
use, storage,
Transportation & import of
plastic carrybags
(including polypropylene,
non-woven fabric type)
plastic tube to pack or
cover any book including

magazine &

invitation/greeting cards.

35

Uttar Pradesh

Complete ban

22.12.2015
(Gazette)

Sell, use, Storage,
Transportation & import of
plastic carrybags
(including polypropylene,
non-woven fabric type)
plastic tube to pack or
cover any book including
magazine &
invitation/greeting cards.

Uttarakhand

Complete Ban

01.01.2017
(Gazette)

Sell, use, storage&
Transportation, of plastic
carry bags.

36

West Bengal

Partial ban

11.01.2018
(Executive Order)

Completely banned in

religious and historical

places.
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Annexure-l|

Swachh Bharat Mission (Urban) — 2.0 Total Fund Allocation (in Rupees Crores)

Nsc;. State/UT Toilet Construction UuwM SWM IEC CB Total
FF SA
1 A&N lslands 0.5 0.00 5.50 1.70 0.90 8.60
2 Andhra Pradesh 47.10 694.10 458.10 | 142.40 71.60 | 1413.30
3 Arunachal 1.00 79.30 33.20 10.30 5.20 129.00
Pradesh

4 Assam 14.20 315.70 118.30 36.80 18.50 503.50
5 Bihar 37.90 666.50 341.10 | 106.00 53.30 | 1204.80
6 Chandigarh 3.30 0.00 28.50 8.90 4.50 45.20
7 Chhattisgarh 19.10 414.60 200.10 62.20 31.30 727.30
8 Dadra & Nagar Haveli and Daman & Diu 1.10 23.10 4.80 1.50 0.70 31.20
9 Delhi 52.80 0.00 436.10 | 135.60 68.10 692.60
10 Goa 2.90 56.90 12.30 3.80 1.90 77.80
1 Gujarat 83.00 806.90 701.40 | 218.00 | 109.60 | 1918.90
12 Haryana 28.50 284.40 226.90 70.50 35.40 645.70
13 Himachal Pradesh 2.20 101.00 36.50 11.30 5.70 156.70
14 | Jammu & Kashmir 10.30 226.40 131.70 40.90 20.60 429.90
15 | Jharkhand 25.60 236.80 174.90 54.40 27.30 519.00
16 Karnataka 76.10 1128.60 709.30 | 220.50 110.80 | 2245.30
17 Kerala 51.40 521.70 205.80 64.00 32.20 875.10
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18 Ladakh 0.70 34.10 19.00 5.90 3.00 62.70
19 Madhya Pradesh 64.70 1229.50 617.50 | 192.00 96.50 | 2200.20
20 | Maharashtra 163.80 1484.80 1438.10 | 447.10 | 224.70 | 3758.50
21 Manipur 2.50 58.70 23.90 7.40 3.70 96.20
22 | Meghalaya 1.90 40.80 16.80 5.20 2.60 67.30
23 | Mizoram 1.80 48.10 22.20 6.90 3.50 82.50
24 | Nagaland 1.80 60.30 19.00 5.90 3.00 90.00
25 | Odisha 22.60 491.00 209.80 65.20 32.80 821.40
26 Puducherry 2.70 25.50 20.40 6.30 3.20 58.10
27 | Punjab 33.50 589.00 294.20 91.50 46.00 | 1054.20
28 | Rajasthan 54.90 916.10 541.80 | 168.40 84.60 | 1765.80
29 | Sikkim 0.50 9.80 6.20 1.90 1.00 19.40
30 | Tamil Nadu 112.50 1999.70 807.40 | 251.00 126.10 | 3296.70
31 Telangana 43.90 463.10 381.90 118.70 59.70 | 1067.30
32 | Tripura 3.10 48.40 23.00 7.20 3.60 85.30
33 | Uttar Pradesh 143.40 2117.20 1235.90 | 384.20 193.10 | 4073.80
34 | Uttarakhand 9.80 203.00 89.00 27.70 13.90 343.40
35 | West Bengal 93.80 507.90 577.70 | 179.60 90.30 | 1449.30

STATE/UT 121490 | 15883.00 | 10168.30 | 3160.90 | 1588.90 | 32421.00

MOHUA 0 0 0| 790.20 | 78240 | 1572.60

TOTAL 121490 | 15883.00 | 10168.30 | 3951.10 | 2371.30 | 33993.60

Floating Fund (FF), State Allocation (SA) Used Water Management (UWM), Solid Waste Management (SWM), Information Education and

Communication (IEC), Capacity Building (CB)
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MR. DEPUTY CHAIRMAN: Question No. 56, Dr. Fauzia Khan, not present.
...(Interruptions)... Shri G.K. Vasan. ...(Interruptions ...

SHRI G.K. VASAN: Sir, the MSMEs were helping the industries in regard to plastic,
and now there is a ban on plastic. ...(Interruptions)... As an alternative, will the
MSMEs help the other industries? Will the Ministry guide them? ...(Interruptions)...

it YOS ATEq : AR SUFAHTART ST, 1 e 99 & f999 7, I8 33 & qaiaroy
& 1Y Sl g3Tl AW Bl ... (EY).... 2018 H AFG yer= /31 St 4 g girar 4
YT & RS H1 3MEa (BT ATl ... (FQEH)... 39 IR | 519 GIFRT BT STl
RIS 4 gs o, A1 g1 & /Y SR gRT HiAcHe [ TR o1 6 |q4Y <=1 37ul-
37U STTET IR WRE®H 9 BN ... (AHU).... T Sl RIS Il WD o BT
AfTHHN MaTar o1, 98 3R, 2021 H MaTar o1 3R I MaTas & 918 g6
THUHUAS & A1 ... (FFEH)... [aR-fawe e 396 ey W 3y W 9
..(FAIH).... I IR [THeT I & Q-1 AR 31T THYATHS & §RT EART ST
IRED IS ShISAT &, STD] fddhcd TR SIH & T 39d avg Bl AT o B
..(TAYT).... 3T T AT 59 919 R R a0 9 vfcrag © fb vIeaeds & 9
A w1 qEIfedsSTd fdbey &, 89 fddedl &l R ST SR
...(FAUF)... g1 I8 9aid Y RN 2.fP 98d dR) Y WBN, Igd AN
THTEUHS 3R e e 59b ot i o 32 © 3R g s var fawg 2,
gD FTHY BT TSI ..(ILT)...

ST, A SF : 7Sy, BT AT H31 S | W 99 © {6 vHaors & forg o
JASIeTd f[dmed &, 39 Qe H $© SRl HTH 6= B! 8| T I (o Al
IT ST o & foTT e} McaTe = &l BIs IR IREGR H 87 IR U9 & HRT
IR TSI H B SHTET TR V] TEAIHIT TS &, Al So g9d] Bls T SITHHMN]
TE el U1 R8T 21 HUAT 59 HaH H I B HUT B ..(FFETH)..

oty A1E : ITHUTIRY HEIGY, AT A 7 S 97 BT 8, TIYHUHAS & gRI
P AT g1 TS ©, b d AIST-TT I 3R THUHUHS b ST Dl g B
foru 1 fafi = 59 AReRI & gRT WY S9HT AISTHTS g7 TS &1 S TST131 Bl, S
faftr=T I~ IRARI IR THUHTHS §ATe gRT &1 off J81 8, Ffad sua i s=
A1 GG Dl WS ST

SN STFUTATS : ST BT HeH S| ...(FILT). .
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S BT B : STFHINT HEISY, H TS ATEH F F31 Sl I Ueb |qdrel ol
TE<l! g [ BHR FaT U1 41 Bl dicTel, U B IREH D il AR WIRED P Tl
TS U ST &1 ....(FAL™).... H8Igd, SUTSTaN o] 717 & o ...(agm™)... 59 ¥
PTs Tl BIT 2, I a8l V) THH dRE B didel ol Sl 8l ...(Fde )... 39 10
A H #2301 St & qor =g fh w1 32 98 B DI W $B WM § (b Sl WD b
gt BT didel STOTRT | fSwdl €, S9& 95 9fasT § &g &f didd § g fet, a1fd
TGTRUT b1 A g9 Gfh e, g=gare|

# U= A1ed : IUFHUNT HBIGd, H e B0 arg i b (Tt go1 wiiiRes gar
Iied g, T 9199 81 forar ST AahdT, dofde A8l fhdT ST AdhdT ....(SAILT). .
STt It 75 THEH A &4 &, S 3741 9 fobarm TIT 8 3iR ST 120 THUH HICTS Bl
2, S 31 fodeR | 99 fohar SITue| s 1 21 1 S Ui & Wiifked &l didd 8,
Sl gisS didal 8, SHP oY ...(FGE).. . SURIR Uifedl o8 T8 21 I€ Extended
Producer Responsibility &, Sge 3fditd e gR1 8= fAfid ok Sanfea
T SITQAIT, S8 Y7 UG B o1 BT A S SclIs~ MR el 4l o] R {4y 7Y
B H AT SR Bl W) S e’ D DIUT ST DRI G ...(TILTH)...

MR. DEPUTY CHAIRMAN : Question No. 57; Shrimati Mausam Noor; not present.
...(Interruptions)...Any supplementary ?

*57. [The questioner was absent. |

Review of content regulation process

*57. SHRIMATI MAUSAM NOOR: Wil the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) the detailed process that Government follows to regulate the content on
print, electronic and online platforms including micro-blogging site like
Twitter;

(b) whether the three-tier grievance redressal structure is in place and
operational, if so, the details thereof;

(c) the details of the concerns raised by viewers and also by the Members of
the inter-Ministerial Committee alongwith their observations;

(d) the parameters of content that are sacrosanct for revocation of license, the
emergency powers exercised to block certain YouTube or social media
accounts; and

73



74

[RAJYA SABHA]

(e) the Government’s stance on ‘content fabrication” and assessment process
for the same?

THE MINISTER OF INFORMATION AND BROADCASTING (SHRI ANURAG SINGH
THAKUR): (a) to (e) A statement is laid on the Table of the House.

Statement

(a) to (c) The content in various media streams are regulated as per
separate regulatory mechanisms viz. Press Council of India under the Press Council
Act, 1978 for print media, Cable Television Networks (Regulation) Act, 1995 and rules
made thereunder for electronic media and the Information Technology (Intermediary
Guidelines and Digital Media Ethics Code) Rule, 2021 (IT Rule, 2021) under
Information Technology Act, 2000 for digital media. The three tier grievance
redressal mechanism for looking into complaints relating to violation of Code of
Ethics, prescribed in IT Rules 2021, by digital news publishers and Over the Top
(OTT) platforms and that relating to violation of the Programme Code and
Advertising Code prescribed in Cable Television Networks Rules, 1994 is already in
place. The respective Inter Departmental Committees (IDC) at Level-lll of the
grievance redressal mechanism have been constituted and meetings of the same
have been convened.

(d) and (e) Section 69A of the Information Technology Act, 2000 (I T Act,
2000) empowers the Central Government to issue directions to any Government
agency or an intermediary to block content in the interest of sovereignty and integrity
of India, defence of India, security of the State, friendly relations with foreign States or
public order or for preventing incitement to the commission of any cognizable offence
relating to such matters. Ministry of Information and Broadcasting issues directions
under IT Rules, 2021 for blocking for public access of content of digital news
publishers for hosting content referred to in Section 69A of IT Act, 2000. MeitY is
empowered to issue directions for blocking of such content referred to in Section 69A
of IT Act, 2000 under the provisions of the Act and rules made thereunder.

it STHHTART : U1, AT HHR ST ...(FEH)...

1. IS GHR $1 2 A1 SUGHTalT Heled, § 3ddh Aregq | A1y 4301 ot 4
B ATed g b I8 Ay 3ifuR-s! 1 8, H THRd 3R gUI & g3 o drel IR
IT AT Pl BRATS ol sl AT fbR Fibfde it 7, <ifdd S hde I6Hd ©, 99 IR
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PRATS Bl 87 I8 B BT & oAl § <7 Bl 39 Hied 3iMR~s!l & IR § A1
A1 S 9191 ...(GE ). ..

7 IR g SR : AT IUFHIILT HB1Sd, $Hb QX B AR 7199 1 g 2
ST IRGIRT P HIR U BISRI 3H (ST 8, AT 98 Th IATSIHT dis! & AR IHBT
Teh wYeYl el Bl 98 Yo Jall dicT W SHD HUR HRATs R Tl & R Il
PTs Rrer—Id R T, 99 W B Ihdl gl S99 IRE | Sl sdei-db HifSAT 7, SAD
Hael Tl FICddd ©, S wod & AR U BIe Bl b HRAT Bl B
..(FFI)... 3 TR R 3l Sl US SThIHIN Caldioll & dc
DI APR SN Tl &, ITh HUR HRATS BT B B ...(FAIH)... R, Jg |l ST
SR} & fob I thae IR & 3R BI GURI ARE I AURTY B I8 81 hae dbr &
UTes YEHR Bl FHIST § I GST B DI BIH 9 DY, & W HIAT 98 ATaeID &
3R Ih RIATH 3R DI RIBRIT HRAT &, T I SAH YT B BT 8, 1D
HUR BART HATAT Y Bl HIRATg Tl BT A3 IIT H BT - Bl
@ & oY G981 BT HTH AT & ...(GEH). .

it JTher Ri==T : A SUHHTl Heled, § aud JregH A A HAT Sl 9 U8
ST FT8dT g 6 Sl AN fSaex 3R Bhaged IR hdh dhTee a1 R HRA AR
SUAR IR 3B T, S RIATH RIT HRATS I off I&! & 7...(FLH)... V4 $B Mfzd
wrelf acd 8, S IR Bl B9, IR &I RIRTT &I T BT AT8d & 3R g1 g
¥ YRT & RIS VAT IR I3 AT &1 U RN IR T HRATs B b JdwRAT B
SITRE 87 ...(TagT)...

2 SR 8 SgR @ WR, AFAY WiEE Sl 7 9gd He@yul gard gel © {6
IMRIRBR TE Sl §e3Ic W W ol IATS Sl §, WRA & RIelT® HTST T
ST 8, ... T MeitY & ST ®cd &, Sl $hIHM CaTars] Uae, 2000 €,
IHB R 69(T) &b ATAR AR Bl AGSdT 3R YT DI & H & §Y 3R 84
ST WIRA B &7, GRET DI 91 R &, STD! 96 gY T9I-TAY IR o7 fhg St
g...(TAYH)... BT &1 4, 2021-22 § |l WRA WRBR & G TARY HAST 71 TH
Jd AT7ed & RIATE HRATE B H DIs HDhId Tal (BT 2l...(FE)... T U
94 JSF ITed AR 19 AIerel HIFSAT FBTICH Bl && B BT B bl & AR 747
JARTS, S JAHH RAM dlber &, $9h] da BRI bl dM Hl fHar
Bl...(FILH)... ST I P RIATH BH B U, b RIATH BRATS B BT B 59
WHR 7 5T BI...(@agM)... X, A1 S99 Bl b el BT Bl...(TIET ). .
ST 1= <91 & Ryl ft, IR & RacT UIiiTeT WsT oxd &, SId Raars W) afe
DS BIRATS DI T, Al AT TRBR & a1 TGRY FAAT 7 Bl 2l...(TLH)... IR,
<97 foRIeRt Arpal B, S T ToTST AT B, .. (FHT)... I 37 T JTdTS] B ®,
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Jfh T ST AT T8I R TS &, T 39 RIATH AMaTS 2] ST, S <97 &b RIelip
B A B, [ T S0 RIdT® B! HRATS B BT B (6T Bl...(aET™)...
$TH A $B AN d |1 &, ST * BT WUST DR Bl...(FaHM)... IR, A St of /T
A Tl O 8, 81 UR 3IATST F8] $Td 8, I8l IR IRETAT IR WS BId 2l...(dd ). .
S I UdT IAdT © fob 599 T B ... (ae)...

s ST : I TR IR ST, (FILTH). ..

it RS AWR : AT SUFUTYRT ST, H TP F1eTH | FF1-I HAI S A T ST
aTEdT § o fSger iR BHgd &l 919 B8 IR 811 2, ...(FIHF)... dfbd B TH
ST ST GTasie Siad ¥ 8, NTd ahed I 99797 IR SRR UsdT 8, ....(dLT). .
ST {6 31 ST & {6 Ifds oTet § &g o 9fid divt halT g 9, IR d IR #
G ol Bell B 8, 59 IR H IRBR RT B el 8, HATId RIT DY a1 87
.(FAUT)... $IH!I WY FHER T2 ¥ BY SR 8, S9h aR H T 81 &7 87
(TYTH)...

7 SR € SIPN : TR, A 7R WUER Sff Igd IS FEH & 31X g8l 98
TR FaTel WY ISTAT B1...(RGM)... DIg VAT @fh theb gl Al thell I8 2, dicth A
S AN @ 91 B T2 8, S B A gu afaffey O a1 ... (aum)... T | /S
H JfeTdl de) @S ENIL.(FAYH).. $Y dE) Ws 8h, 39 I TS
BHIL..(FALF)... W, ATl Ig ST BIdT 8 b AMUST & WHI PO oIV IR Bl
AIHR GUER B Y ...(TTHH)...

it STHHTRT : AR H3T ST, HUAT el IR S1...(TILTH). .

2 SR R S1gR : A Sugwralcr HEled, <2 & ANl o 200 BRI a1
I BT BT BT, (FIHH).... VAT B ARl A S9! Ygdls Sid1d &1 &, Sl Al
JRIT B B 99 HeAd l...(FQH)... 3T $B AN SHTHC! Bl DR GHAR
B &, A T8l IR WS H 370 AN B 21 dIcll...(FLH)... AT, & AN -
AR BT oHR G HRAT DI B BRI, b Aals I8 & [ gl garaii
= 39 forv :mde+ foar B1....(aaum ). .

it STAHTRT : AT HAT ST, HUAT Shell SR S L...(FFEH)...

i} 3R g 319X : FeaTs <2 & M AL (FGHH)... T I8 T BRI © [
e IEEN Bl IT <Id) I90d Bl IT ST 9909 Bl, 9 I b I I

* Expunged as ordered by the Chair.
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AI..(FAH)... B9 B P SJAR Sl AT &, 98 8 A & oY
TIR E...(Fqe™)...

SNt SUUTIF : A 31 S, wiTST, §1% § 9l | ... (aeM™)...

7t 3R 4% SIgR : TR, 9 [P JATH I I [ Sl g Y Ui ie &, 9 * &1
PUST 9 B IR IRGER qAT It a7edd ft S9! S0 dRE 0 wIfHear |
SL...(TGEM).... T < P ¥ MM - T AR U1 T AT g ...(TGeT)...
MR. DEPUTY CHAIRMAN: Question No.58.

Reservations expressed on Buffer Zone

*58. SHRI JOHN BRITTAS: Will the Minister of ENVIRONMENT, FOREST AND
CLIMATE CHANGE be pleased to state:

(a) whether it is a fact that the State Government of Kerala has expressed
reservations with regard to the Buffer Zone proposal,
(b) if so, the details thereof; and

(c) the stand of the Central Government thereon?

THE MINISTER OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
(SHRI BHUPENDER YADAV): (a) to (c) A statement is laid on the Table of

the House.

Statement
(a) Yes, Sir.

(b) and (c) As per the procedure laid down for notification of ESZ, the draft
proposals related to finalization of ESZ received from the State Governments are
examined in the Ministry before publication. The final notification is published after

examining the claims and objections received after the draft notification.

MR. DEPUTY CHAIRMAN:  First supplementary...(Interruptions)...

* Expunged as ordered by the Chair.
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SHRI JOHN BRITTAS: Sir ...(Interruptions)... We want a discussion

...(Interruptions )...

MR. DEPUTY CHAIRMAN: Question Hour is over. ... (Interruptions)...

1.00 P.M.
PAPERS LAID ON THE TABLE
MR. DEPUTY CHAIRMAN: Now, papers to be laid on the Table.
I. Report of the CVC, New Delhi

Il. Reports and Accounts (2020-21) of the Institute of Physics, Bhubaneswar; Homi
Bhabha National Institute, Mumbai and AEES, Mumbai and related papers.

HIfieh, olid Rierrd iR GeM A3 3 197 H34l; ToAT IRHATY] FHoft fA4mT 3§ 157
H3; (1. fores [¥%) : w8l # FfaRad o7 991 ved R IEarg -

l. A copy (in English and Hindi) of the Fifty-eighth Annual Report of the Central
Vigilance Commission (CVC), New Delhi, for the year ending on 31* of December,
2021, under sub-section (3) of Section 14 of the Central Vigilance Commission
Act, 2003.

[Placed in Library. SeeNo. L.T. 7221/17/22]

Il. A copy each (in English and Hindi) of the following papers:—

(i) (a) Annual Report and Accounts of the Institute of Physics,
Bhubaneswar, for the year 2020-21, together with the Auditor’s
Report on the Accounts.

(b) Review by Government on the working of the above Institute.

(C) Statement giving reasons for the delay in laying the papers mentioned
at (a) above.
[Placed in Library. See No. L.T. 6386/17/22]
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(i) (a) Annual Report and Accounts of the Homi Bhabha National Institute,
Mumbai, for the year 2020-21, together with the Auditor's Report on
the Accounts.

(b) Review by Government on the working of the above Institute.

(c) Statement giving reasons for the delay in laying the papers mentioned

at (a) above.
[Placed in Library. See No. L.T. 6394/17/22]

(i)  (a) Annual Report and Accounts of the Atomic Energy Education Society
(AEES), Mumbai, for the year 2020-21, together with the Auditor's
Report on the Accounts.

(b) Review by Government on the working of the above Society.

(c) Statement giving reasons for the delay in laying the papers mentioned

at (a) above.
[Placed in Library. See No. L.T. 6305/17/22]

...(Interruptions )...

Report and Accounts (2019-20) of IBC, New Delhi and related papers

THE MINISTER OF STATE IN THE MINISTRY OF CULTURE (SHRII\/IATI
MEENAKASHI LEKHI): Sir, | lay on the Table, a copy each (in English and Hindi) of
the following papers:—

(a) Annual Report and Accounts of the  International Buddhist
Confederation (IBC), New Delhi, for the year 2019-20, together with
the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Confederation.

(C) Statement giving reasons for the delay in laying the papers

mentioned at (a) above.
[Placed in Library. SeeNo. L.T. 7197/17/22]

...(Interruptions)...
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MR. DEPUTY CHAIRMAN: Now, Shri Kaushal Kishore; absent. ... (Interruptions)...
Shri Nisith Pramanik.

Reports and Accounts (2020-21) of the LNIPE, Gwalior, Madhya Pradesh and
related papers

qaH PRIHA AR Ve WA § o w3 o AR e - weey, §
FeforRaa Uil &1 Ueh-geb Uil (sl o fa=il ) 991 Yo e IR I § :-

(a) Annual Report and Accounts of the Lakshmibai National Institute of
Physical Education (LNIPE), Gwalior, Madhya Pradesh, for the year
2020-21, together with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Institute.

(c) Statement giving reasons for the delay in laying the papers mentioned at

(a) above.
[Placed in Library. See No. L.T. 7210/17/22]

...(Interruptions )...

REPORT OF THE COMMITTEE ON SUBORDINATE LEGISLATION

SHRI G.V.L. NARASIMHA RAO (Uttar Pradesh): Sir, | rise to present the Two
Hundred and Forty Ninth Report of the Committee on Subordinate Legislation (in
Hindi and English) on the Statutory Orders Laid on the Table of the Rajya Sabha
during its 255" Session.

...(Interruptions ...

REPORTS OF THE DEPARTMENT RELATED PARLIAMENTARY STANDING
COMMITTEE ON COMMERCE

31l ST9H JBTeI (SIRES) : 7y, § [T Aefara arforey Haet Joaig wmil |t
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& feferRad gfirde * (fewll 3R SISl #) TRgd HRaT g +-

(i) 170" Report on ‘Implementation of Districts as Export Hubs (DEHs)
including One District One Product (ODOP) Initiatives’;

(ii) 171" Report on 'lssues affecting the Indian Tea Industry especially in
Darjeeling region'; and

(iii) 172" Report on ‘Promotion and Regulation of E-Commerce in India’.

REPORT OF THE DEPARTMENT RELATED PARLIAMENTARY STANDING
COMMITTEE ON PERSONNEL, PUBLIC GRIEVANCES, LAW AND JUSTICE

SHRI SUSHIL KUMAR MODI (Bihar): Sir, | rise to present Volume-I (in English and
Hindi) of the 117" Report € on "The Mediation Bill, 2021" of the Department-related
Parliamentary Standing Committee on Personnel, Public Grievances, Law and
Justice.

2. | also present Volume-ll (in the language received) of the 117" Report
containing 'Memoranda submitted by individuals/experts/institutions".

MR. DEPUTY CHAIRMAN: Now, the Report of the Department-Related
Parliamentary Standing Committee on Science and Technology, Environment,
Forests and Climate Change - Shrimati Vandana Chavan, Shrimati Rajani Ashokrao
Patil. Not present.

LEAVE OF ABSENCE

MR. DEPUTY CHAIRMAN: | have to inform Members that a letter has been received
from Shri Randeep Singh Surjewala, Member, seeking grant of Leave of Absence on
medical ground from sittings of the House from 22" July, 2022 till the end of the
current (257™) Session of Rajya Sabha.

* The Reports were presented to Hon'ble Chairman, Rajya Sabha on 15" June, 2022, when the House
was not in session. A copy each of the Reports was also forwarded to Hon'ble Speaker, Lok Sabha
on the same day.

% The Report was presented to Hon. Chairman on 13™ July, 2022 under Direction 30(i) of Directions
by the Chairman, Rajya Sabha when the House was not in Session and Hon. Chairman was pleased to
order for the publication and circulation of those Reports under Direction 30(ii) and forwarded to Hon.
Speaker Lok Sabha on the same day.
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Does he have the permission of the House for remaining absent from 22" July
to 12" August, 2022 of the current (257") Session of the Rajya Sabha?

(No Hon. Member dissented.)

MR. DEPUTY CHAIRMAN: Permission to remain absent is granted.Now, statements
by Ministers.

STATEMENTS BY MINISTERS

Status of implementation of recommendations contained in the Three Hundred and
Fifty-seventh and Three Hundred and Fifty-ninth reports of the Department-related
Parliamentary Standing Committee on Science and Technology, Environment,
Forests and Climate Change

THE MINISTER OF STATE OF THE MINISTRY OF SCIENCE AND TECHNOLOGY;
THE MINISTER OF STATE OF THE MINISTRY OF EARTH SCIENCES; THE MINISTER
OF STATE IN THE PRIME MINISTER'S OFFICE; THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS; THE MINISTER
OF STATE IN THE DEPARTMENT OF ATOMIC ENERGY; AND THE MINISTER OF
STATE IN THE DEPARTMENT OF SPACE (DR. JITENDRA SINGH): Sir, | rise to lay
the following statements regarding:—

(i)  Status of implementation of recommendations contained in the Three
Hundred and Fifty-seventh Report of the Department-related Parliamentary
Standing Committee on Science and Technology, Environment, Forests
and Climate Change on Demands for Grants (2021-22) of the Ministry of
Earth Sciences.

(ii) Status of implementation of recommendations contained in the Three
Hundred and Fifty-ninth Report of the Department-related Parliamentary
Standing Committee on Science and Technology, Environment, Forests
and Climate Change on Demands for Grants (2022-23) pertaining to the
Department of Biotechnology.
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Status of implementation of recommendations contained in the Two Hundred and
Ninety-fifth, Three Hundred and Sixth and Three Hundred and Twentieth

Reports of Department-related Parliamentary Standing Committee on

Transport,Tourism and Culture

RefT HAATerd ¥ o WAl JAT e @arerd # g w3t (3 e W) : Agiey, §
ferferRac & <y H awhed AU Ueel IR R § -

0,

(i)

(i)

Status of implementation of recommendations contained in the Two
Hundred and Ninety-fifth Report of the Department-related Parliamentary
Standing Committee on Transport, Tourism and Culture on "the Potential
of Tourist Spots in the country - connectivity and outreach".

Status of implementation of recommendations contained in the Three
Hundred and Sixth Report of the Department-related Parliamentary
Standing Committee on Transport, Tourism and Culture on the Action
Taken by the Government on the observations/ recommendations
contained in its Two Hundred and Ninety-fifth Report on "the Potential of
Tourist Spots in the country - connectivity and outreach" .

Status of implementation of recommendations contained in the Three
Hundred and Twentieth Report of the Department-related Parliamentary
Standing Committee on Transport, Tourism and Culture on ''Development
of Tourism Infrastructure in the country".

MR. DEPUTY CHAIRMAN: Hon. Members, now, lunch hour. The House stands
adjourned till 2.00 p.m.

The House then adjourned for lunch at six minutes past one of the clock.

The House reassembled after lunch at two of the clock,

[THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA) in the Chair. ]
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PAPERS LAID ON THE TABLE - Contd.

DR K. KESHAVA RAO (Telangana): Sir, | want to make a submission.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Papers to be Laid on the
Table. Shri Kaushal Kishore.

Reports and Accounts (2020-21) of the KMRL, Kochi, Kerala; UPMRC, Lucknow, Uttar
Pradesh and NMRC, Noida, Uttar Pradesh and related papers

AT 3R vt B G ¥ sd 13l (37 e fh9iR) : deiey, § fAeforRad

U G UCH W @I § i

. A copy each (in English and Hindi) of the following papers, under
sub-section (1) (b) of Section 394 of the Companies Act, 2013:—

® @)

(b)

(i) (2

(b)
(i) (a)

(b)

Annual Report and Accounts of the Kochi Metro Rail Limited
(KMRL), Kochi, Kerala, for the year 2020-21, together with the
Auditor's Report on the Accounts and the comments of the
Comptroller and Auditor General of India thereon.

Review by Government on the working of the above Company.
[Placed in Library. See No. L.T. 7159/17/22]

Annual Report and Accounts of the Uttar Pradesh Metro Rail
Corporation (UPMRC), Lucknow, Uttar Pradesh for the year 2020-

21, together with the Auditor's Report on the Accounts and the
comments of the Comptroller and Auditor General of India thereon.

Review by Government on the working of the above Company.
[Placed in Library. SeeNo. L.T. 6453/17/22]
Annual Report and Accounts of the Noida Metro Rail Corporation
Limited (NI\/IRC), Noida, Uttar Pradesh for the year 2020-21,
together with the Auditor's Report on the Accounts and the
comments of the Comptroller and Auditor General of India thereon.

Review by Government on the working of the above Company.

(2) Statements (in English and Hindi) giving reasons for the delay in laying
the papers mentioned at (1) (i)(a) to (iii)(a) above.

[Placed in Library. See No. L.T. 6452/17/22]
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GOVERNMENT BILL

*The Weapons of Mass Destruction and their Delivery Systems (Prohibition of
Unlawful Activities) Amendment Bill, 2022

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): We will now take up the
Weapons of Mass Destruction and their Delivery Systems (Prohibition of Unlawful
Activities) Amendment Bill, 2022. ... (Interruptions)...

DR. K. KESHAVA RAO (Telangana): Sir, one minute. ...(Interruptions)...

SHRI TIRUCHI SIVA (Tamil Nadu): Sir, | have a point of order. ... (Interruptions)...
THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Hon. Members, you all
know that this is a very important Bill. ...(Interruptions)... It has got international
commitment and implications. ...(Interruptions)... This is related to Defence.
...(Interruptions )...

DR. K. KESHAVA RAQ: Sir, | want to make one submission. ... (Interruptions)...
SHRI TIRUCHI SIVA: | have a point of order, Sir. ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): You have been given
opportunity during the last three days to participate in this Bill. So, | request all of you
to go to vyour seats and participate in the discussion on this Bill.
Shri P. Wilson. ...(Interruptions)...

SHRI TIRUCHI SIVA: Sir, please allow me to speak. ...(Interruptions)...

DR. K. KESHAVA RAO: Sir, | want to make a submission. ...(Interruptions)...
Under Rule 267, ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Let him speak. The hon.
Member wants to speak. Please go to your seats. Let him speak. Yes, Mr. Wilson.

* Further consideration continued on a motion moved on the 19" July, 2022.
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DR. KANIMOZHI NVN SOMU (Tamil Nadu): Sir, there is a point of order.
...(Interruptions )...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Under what rule?
SHRI TIRUCHI SIVA: This is under Rule 258.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Rule 258 is a general rule.
So, you tell me the specific thing in the rule. Under what rule do you want to raise
your point? Rule 258 is a general rule.

SHRI TIRUCHI SIVA: Sir, | can raise a point or order under Rule 258. You know that
and | also know that.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): But other Members will
have to sit. ...(Interruptions)...  Without your sitting, | cannot hear him.
...(Interruptions )...

SHRI TIRUCHI SIVA: | will make my submission... ... (Interruptions)...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Go to your seat.
...(Interruptions)...  Which is your seat? ...(Interruptions)... Is it your seat?
...(Interruptions )...

DR. K. KESHAVA RAQO: Seats are not allotted. ... (Interruptions)...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Seats are not allotted, but
that doesn’t mean... ...(Interruptions)... These seats are reserved for the senior
Members. ...(Interruptions)... Yes, Mr. Siva.

SHRI TIRUCHI SIVA: Sir, in the morning, when | raised the point of order, it was said
that it was Question Hour. So, | agreed to that. But during Question Hour, instead of
replying to the questions, the Ministers were accusing the Members. That was
allowed. They made statements instead of replying to the questions. We have to
make a submission that the Chair should have taken note of that. Anything said by
the Minister other than the question has to be expunged. That is number one.
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Number two, all of us, the Members from the DMK, Aam Aadmi Party, TRS, CPM,
RJD, everyone of us has given notice under Rule 267.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): That has been decided by
the Chairman.

SHRI TIRUCHI SIVA: Please, please.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): That was under the
consideration of the Chairman and the Chairman has rejected it. ...(Interruptions)...

SHRI TIRUCHI SIVA: Only one minute, Sir. The issue was that we wanted to
discuss the issue of price rise on petroleum products, suspending the proceedings.
...(Interruptions)... No ruling was given on that, Sir. But the Business is being
taken up. ...(Interruptions)... Without disposing of the ... (Interruptions)...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): | think you are going out of
the rule and out of the issue.

SHRI TIRUCHI SIVA: Sir, one minute.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): During Question Hour, you
cannot raise point of order. That is the rule. ...(Interruptions)... You cannot do that.
...(Interruptions )...

SHRI TIRUCHI SIVA: Let me conclude, Sir. ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Your one minute is over.
And if there is any substance in your point of order, | will see. ...(/nz‘erru,oz‘/ons)...
Now, Mr. Wilson. ...(Interruptions)...

SHRI TIRUCHI SIVA: One minute, Sir. ...(Interruptions)...
THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): You asked for one minute.

| have given you one minute. Now, please sit down. ...(/nterrupt/ons)... Yes, Mr.
Wilson. ...(Interruptions)...
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SHRI TIRUCHI SIVA: Sir, without disposing of what is under the rule,
...(Interruptions )...

THE VICE-CHAIRMAN (SHRl BHUBANESWAR KALlTA): Please do not disturb the
Member. ...(Interruptions)... Mr. Wilson, you can carry on. ...(Interruptions)...

SHRI P. WILSON (Tamil Nadu): Thank you, Mr. Vice-Chairman, Sir.
...(Interruptions)...

DR. K. KESHAVA RAQO: Sir, the proceedings cannot go forward unless a ruling
comes from the Chair. ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): That has already been
decided at the commencement of the House. So, that point remains decided. Now,
Mr. Wilson. ...(Interruptions)...

SHRI P. WILSON: Thank you, Sir. Today, what is the weapon of mass destruction in
this country... ... (Interruptions)...

SHRI TIRUCHI SIVA: Sir, only one minute. ...(/m‘errupz‘/ons)... Sir, under Rule 267,
...(Interruptions )...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): It cannot go on for
unlimited time. You participate in the discussion. If there is a relevant point, you can
raise it. ...(Interruptions)...

SHRI TIRUCHI SIVA: Sir, in protest, we walk out. ...(/nterruptions)...
(At this stage some hon. Members left the Chamber.)

SHRI P. WILSON: Today, what is the weapon of mass destruction in this country?
...(Interruptions)...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Mr. Wilson, please carry
on. ...(Interruptions)...
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SHRI P. WILSON: Hon. Minister, can you tell the people of this great nation
...(Interruptions)... There is price rise of essential commodities like gas, milk,
pulses, sugar, edible oil, tea, foodgrains, petrol, diesel, etc. How is the Government
going to control and handle it? Price rise affects the poor and the common man. The
salaries and wages are the same but the prices are soaring. The prices of
...(Interruptions)...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): That is not the subject of
the Bill, Mr. Wilson. ...(Interruptions)... Please come to the BIll.
...(Interruptions)... Come straight to the Bill.

SHRI P. WILSON: | am coming to the Bill. ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Please don't derail the
discussion on the BIil. ...(Interruptions)... It is an important Bil.
...(Interruptions)... It has international implications. ...(Interruptions)... It is an
important matter for the defence of the country.  You please speak on the subject.
...(Interruptions)... Don't go out of the subject. ...(Interruptions)... You are going
out of the subject. ...(Interruptions)... | will not allow that.

SHRI P. WILSON: Sir, | am not going out of the subject. ...(Interruptions)... | am
only on the issue. ...(Interruptions)... Today, what is the weapon of mass
destruction in this country? ...(Interruptions)... | am asking the hon. Minister to
please tell the people what is the weapon of mass destruction. The weapon of mass
destruction in this country is the price rise. It affects the common man.
...(Interruptions)... It affects even the middle class.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): | am so sorry.
...(Interruptions)... Your subject is different and the Bill is different.
...(/nterrupt/ons)... If you do not want to speak, you can conclude your speech.

SHRI P. WILSON: Sir, that is why we have given the notice. Let us debate the issue
first.  We can discus the Amendment Bill later. The issue of price rise is very
important.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): No, this is not the subject.
Nothing will go on record. . ...(Interruptions)... Nothing will go on record.
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...(Interruptions)... If you speak on the Bill, that only will go on record.
...(Interruptions)... Nothing else will go on record. Thank you.

SHRI P. WILSON: Sir, | am only speaking on the weapons of mass destruction.
...(Interruptions)... Sir, according to you, the weapons of mass destruction are
some chemicals and other things. It is about the price rise.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): | think you are misguided.
...(Interruptions)... Please read the Bill. ...(Interruptions)... What is the weapon of
mass destruction? ...(/nterrupt/ons)... If you want to speak on that, you can speak.
Or you can conclude. Thank you.

SHRI P. WILSON: Sir, | am speaking on it. ...(/m‘errupz‘/ons)... Sir, we are only
concentrating on what is the weapon of mass destruction in this country.
...(Interruptions)...  The  weapon  of mass  destruction in  this
country...(Interruptions )...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): | think you are not
interested in this Bill, Mr. Wilson. ...(Interruptions)... You are speaking on
something else. ...(Interruptions)... | am calling the next speaker.
...(Interruptions)... | am calling the next speaker. ...(Interruptions)...

SHRI P. WILSON: Sir, | am talking about the people of this country.
...(Interruptions)...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): The next speaker is, Dr.
Prashanta Nanda. ...(Interruptions)...

DR. PRASHANTA NANDA (Odisha): Sir, this Bill concerns the security of this
country. This Amendment Bill has been passed in the Lok Sabha in April. The Bill
moved by the Minister of External Affairs, Shri S. Jaishankar, amends the Weapons
of Mass Destruction and their Delivery Systems Act 2005. The Act of 2005 prohibits
unlawful activities such as manufacturing, transport or transfer related to weapons of
mass destruction, and their means of delivery.

Weapons of mass destruction are biological weapons or chemical weapons or
nuclear weapons. This amendment is to prevent persons from financing such
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activities. The Central Government may freeze, seize or attach their funds, financial
assets or economic resources whether owned, held or controlled directly or indirectly.

| would like to elaborate on the key features of the Amendment Bill. The
Weapons of Mass Destruction and their Delivery Systems (Prohibition of Unlawful
Activities) Amendment Bill, 2022 seeks to ban funding of weapons of mass
destruction and also empowers the Centre to freeze and seize or attach financial
assets and economic resources of the people engaged in such activities. Then, the
Bill inserts a new provision stating, "No person shall finance any activity which is
prohibited under this Act, or under the United Nations (Security Council) Act, 1947 or
any other relevant Act for the time being in force, or by an order issued under any
such Act, in relation to weapons of mass destruction and their delivery systems."
The punitive measures which have been given in this aim to give the Government
powers to freeze, seize or attach funds or other financial assets or economic
resources owned or controlled, wholly or jointly, directly or indirectly, by such person;
or held by or on behalf of, or at the direction of such person; or derived or generated
from the funds or other assets owned or controlled, directly or indirectly, by such
person. The financial sanction which has been mentioned in this empowers the
Government to prohibit making available funds, financial assets or economic
resources for any prohibited activity in relation to weapons of mass destruction and
their delivery systems.

Sir, the passing of this Bill will strengthen the country's global position, and
specific changes in the earlier law were necessary so that the security of the country
can be ensured. Upgrading a law, which was 17 years old, was necessary and thus it
has come to this House for consideration and passing. Many other countries in the
world have such legislations; current requirement need specific law and legal statutory
ways to deal with the issue of national security.

Therefore, Sir, | support this Bill and | think that this amendment is absolutely
necessary. Thank you.

SHRI AYODHYA RAMI REDDY ALLA (Andhra Pradesh): Mr. Vice-Chairman, Sir, |
thank you for giving me the opportunity to share a few of my thoughts on the
proposed amendments to the Weapons of Mass Destruction and their Delivery
Systems (Prohibition of Unlawful Activities) Act, 2005. There have not been any
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amendments to the Act in the last 16 years of its inception and | appreciate the
introduction of such an important piece of legislation in the Parliament.

Sir, | would like to share a few of my observations regarding the measures
taken by the Centre in this regard. The first point is that India has remained on the
forefront in matters of disarmament and reiterated the belief that nuclear weapons
should be abolished in a step-by-step non-discriminatory process, which is echoed
in the Bill. Having committed to the policy of 'No First Use' since 2003, we have
repeatedly stated that the usage of nuclear weapons would be of punitive retaliation,
in case of an attack. This Bill also promotes our global efforts towards disarmament
and strengthening the non-proliferation order like supporting the Conference of
Disarmament, negotiations on an international convention prohibiting the use or threat
of use of nuclear weapons and steps to reduce the risks associated.

Second point is that the United Nations Security Council Resolution 1540
prevents individuals and organisations, including terrorist groups from acquiring and
spreading nuclear, chemical and biological weapons and their means of delivery,
while imposing obligations on all States regardless of their participation in existing
treaties. India has fought a battle against terrorism for many decades. Thus, | wish
to again draw the attention to the dangers of proliferation of weapons of mass
destruction as reiterated by our representatives at UNSC and request the international
community to prevent possession and use of weapons of mass destruction by
terrorist outfits as per the UNSC recommendations.

Next point is on biological weapons, the new threat. We have repeatedly
emphasized on following the Biological and Toxin Weapons Convention and pitched
for strict compliance on banning production of the entire range of biological weapons
of mass destruction. In the recent past, we have seen the widespread effects of
Covid-19 pandemic with reports indicating that Coronavirus was manufactured in
Wuhan Institute of Virology as a bio-weapon to mobilize biological warfare, posing it
to be dangerous as its nuclear and chemical counterparts. Such looming threats are
a real threat, and though our Armed Forces are trained to prepare for chemical,
biological, radiological and nuclear attacks, yet more efforts ought to be considered.
An apex centre for Chemical, Biological, Radiological and Nuclear (CBRN)
emergencies needs to be established on a priority basis and collaborative training
exercises for our forces by institutions engaged in this field could be beneficial to
make our 'first responders to crisis, truly first class'.



[ 21 July, 2022 ]

Our enhanced international cooperation in science and technology needs to be
talked here. There is a need for international cooperation now more than ever to
counter the matters relating to the Weapons of Mass Destruction, especially, in times
of fast developing technology.

Efforts for promotion of peaceful uses of science and technology through
technology transfer, sharing of information and exchange of equipment are being
encouraged by India as indicated in the UNGA resolution on 'Role of science and
technology in the context of international security and disarmament’'.

These efforts could be augmented by facilitation of multilateral dialogues, along
with relevant stakeholders, on current developments in science and technology and
their potential impact on international security and disarmament efforts.

The next point is on increasing criminal liability. In the 2005 Act, for aiding
non-state actors or terrorists and violation of other provisions of the Act, there is no
mention of an amount which would be liable as a fine. Unauthorized exports of
Weapons of Mass Destruction are punishable with fines ranging from Rs.3 lakh to
Rs.20 lakh and only a repeat offence results in imprisonment for a six month period,
extendable upto five years. Offenders convicted under the Act often have strong
financial backing and such an amount is miniscule in comparison. Therefore, | urge
the Centre to levy more severe fines and enforcement on the convicted offenders

| commend the efforts made by the Centre to contribute to elimination of
Weapons of Mass Destruction and implementing crucial steps to ensure their effective
control. This Bill is a step forward to counter the threat posed by these weapons and
we, from Y.S.R. Congress Party, support this Bill. Thank you.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Thank you. The next
speaker is Prof. Manoj Kumar Jha. Mr. Jha, the floor is yours.

PROF. MANOJ KUMAR JHA (Bihar): Thank you so very much, Sir. | am very
pleased to see you there. We make a great combination as the history shows. |
would speak on the Bill and | would speak through the Bill. Please protect me and
allow me both.
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Sir, before | speak on the Bill, | would draw your attention to the Hindi title of
the Bill. | would urge the Minister, please make sure that the Hindi, which we do for
the Bills, is actually understandable for the common people.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): The Secretary-General
would take note of this.

PROF. MANOJ KUMAR JHA: For instance, proliferation - qRET! | think, it does not
go down well.

Sir, | know this Bill is in accordance to international commitment. | fully agree
with this but important is, we have international commitment in different other areas
and realms. Indigenous population, labour, there we remain silent. | have no
qualms, no disagreement, please go ahead with this Bill but please also look at the
commitments we have pending. ..(Interruptions)...

it == g AR (SR ueen): 3y el H difergl

. 7S PR o1 < § R H ) o1t 1 R, WIeY & 9l ol 991 fenie el g,
SAfTY H doi ®R BT §l ...(FGYM)... WX, SHD! P B, weapon of
distraction. ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Please carry on.

PROF. MANOJ KUMAR JHA: Anyway, Sir, 'identification of proliferation activities', |
think, this is one area where the Bill is quite positive. Comprehensive legal measures
have been envisaged. That is understandable. We still remember when we talk
about this Bill, Anthrax Tl YRT I ATHAT .U BT AT 3R 59 A8 B G3I HHEATY
g, T8l URed fSUIcHe &l forhTh # §9 8 & divl ugars o e off| A w430
ST, A T e favg R 9T IR 9 R, 98 fhel dt al daw ', e aR A
TARI gl AT 8, B9 [l Bl aT8d & I Te! dIed &, RbNAgSl 78] R o,
TR THET UR SR ST &1 |R, 3119 34T I ! bl ST I HR (91! IR,
amy 72 3R, a) &l 7 RaYI WY, I ff vt & forg s wt 7 7, gy
$H A BH AT TSl 7 Q| WX, H I8 BT 918 &1 U1, W BIb past centuries
since the Second World War, IJg 89 AT & foU fedhd § 3R SIfeR dR IR gHRT
Hodb Dy A H 9gd dovdd gl |R, {1 WH B Sl [ohe] arell a1d del ol, Iqd
T gorg g oY fh THI-E CividRE 8, S9felU dal 39T SIATe BIS-RTT §
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T2l BIT? SHD! BTol DR+ b U, el Hi & T, Alh B & forw § gg =g]
HHST YT BT ¢ [ SHH DIs I FaRAT 51 WY, HRT A1 © b 514 Weapons of Mass
Destruction UX €Il E?ﬁ, ar weapons of mass disruption UX Y 971 81l gﬁ?ﬂ ISRE
g, ART o A1 f2d Ta1 3, Jfe R 59 I8 & BRIk gy | 211 g
faet 321 7, g # Wt 3R IR 911 § 1 U YR &1 STex blell ol ¥&l 81 9%, 98
STER IATERYl H & 3R I ST8% BT 3ER I8 81 V8] © (&b s9N Mol R wrgen d
J&ld 81 7Y 81 9, 319 8 Iroiiitcrd gforadi 981 8, afed Torifies gead a9 g6
%\;I Sir, the fact of the matter is that we are in ideological competition and political
competition to have a greater footprint. oifhe TR Rl CARSCIG IS Eﬁ'*ﬂ, ar
AR, AT &7 - et 81 X7 &, 81 3! WY ford1 81 anfgvl e foar =&t gnft, o
IE ST Weapons of Mass Destruction &1 fddT & - X, I8 9T =g g1, oifdp

weapons of mass distraction and weapons of mass disruption, dz gH 39+ tﬁ HHTS

H T I8 €, WY R IR 37oIel & 754 a9 H| IR, ST8l 319 83 §, 3MYe S -
Hdueel! TR Sif &1 IE e, 8%, 61 A1ed, AT HT Job ol T, A 54
T 9971 feam 872 9191 871, §191 a9 ), 89 39 f9d & ueT § €, oifhs &1 39
aRE BT |l Udh ERGERIEL tlII(EN b weapons of mass disruption AR weapons of

mass distraction, FTED ATETH W SHRY TAHH AN W B ST V&1 2, 99 IR Uh 4]
81?7 W), § 39 91 & uer 9 g, Ryama g9

AT H53] HEIGY, § U Udh MU BT b 919 -3 HicHe Hi
a1 81 - 37U IYWER HAT 8, FRIsHAT H 3N &, AT YT IGE BT SKMATA BIY
3R %1 Bl DR, 57 AR Yol & 419 B S 3-599 RATARIY &, ITH 9l g
HINTUI STFYTEde] HeIey, SR 9 S g, ieEre|

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Now, the next speaker is
Bikash Ranjan Bhattacharyya; not present. The next speaker is Shri Ram
Nath Thakur.

Y I 1T STPR (NER) : s1gy iori= Iuwwrede #eiey, § 99 a1 & a7 # dem
& T @1 B3N EI 39! JUIY &I AXBR olg AT 3R 5 AT B §Y A
ARBTR GIRT 3TH ST b (oY I8 HNG (et U=l g7 81 97 [98yeh ! el |1 @ -
TGIT PrIDHH| TT AT HHS b Y3 Hel 4 3l 21 g1 31 & - el 81 YRR
2159 9a-T 9 I8 A9ys S7 99 faAmerer) ekl iR ufider i &) 91d Bl
gl Helqd, B9 Ud U8 Aad I8 3fUel] $Rd © (b 9 9 & #8d $l I@&d gV
3fddparadl gRT BRRART &1 S Illg 8, 99 IR 9Rd AR HiTad wu 4 Adh
ST BT BTH BRI IR GRAT Ud FHIST BT 9T bl B1H H| 3, 59 997 S
SART & 19 | ST I8 8, 311 38 & AR AT S G371 8, 59 SR DI |G DI I &
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o 7% {9t agd &1 Ae@yul 81 # U+ dR% W, 37U ol &I IR% A 39 4T BT
A BRI EI SUAHTEIE Sil, 3Uh] 9§ -9gd g=Idia|

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): The next speaker is Shri
Kanakamedala Ravindra Kumar.

SHRI KANAKAMEDALA RAVINDRA KUMAR (Andhra Pradesh): Hon. Vice-Chairman
Sir, | am very thankful to you for giving me this opportunity to participate in the
consideration of and passing an important piece of legislation for the welfare of the
human kind.

Sir, | am here to whole-heartedly support the Bill. The Bill is aimed to insert
certain provisions to the principal Act to prohibit financing of any activity in relation to
weapons of mass destruction and their delivery systems. The principal Act covers
unlawful activities relating to biological, chemical and nuclear weapons and their
delivery systems and provides for integrated legal measures to exercise controls over
the export of materials, equipment and technologies in relation to weapons of mass
destruction and their delivery systems and for prevention of their transfers to non-
State actors or terrorists. The biological, chemical and nuclear weapons are severe
threat to the human kind. In this perspective, a question assumes significance: Are
we prepared for a full-fledged biological, chemical and nuclear warfare? | wish to
know from the hon. Minister as to what the mechanism that have been put in place to
face such a warfare is. | also urge upon the Government to constitute a Group of
Ministers comprising the Ministers of Health and Family Welfare, Defence, Chemicals
and Fertilizers and External Affairs to draw and implement a national level plan to
confront and counter any possible biological, chemical and nuclear warfare.

Sir, everybody is aware that when there was first phase of COVID-19 pandemic
across the world, everybody felt and believed that it was a biological warfare and that
the COVID-19 virus was released from a lab of a country. Though the possibilities of
such things could not be avoided, we must be very careful and cautious in facing
such things. Here | would like to know as to whether the provisions of the original
Act were not sufficient to deal with this subject also. | would like to quote Sections
14, 15 of the original Act, and it says, 'Punishment for aiding non-State sector or
terrorist”. Already the existing provision in the original Act itself is very clear, but | can
understand that there is no provision to seize the property. But at the same time, the
punishment and other measures are already taken care of. Finally, | am fully with the
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hon. Minister and the Government in ruthlessly crushing the financing of any activity
which, even with any remote possibility, is trying to help to prepare or produce or help
making weapons of mass destruction. But | just wish to seek one clarification. In the
pursuit of India's national interest and for more benevolent use of such technologies,
scientific research must have been taking place on such technologies. So | request
the hon. Minister to simply clarify that what the Government has done to ensure such
critical research on such technologies is not impeded even unintentionally due to this
legislation. Sir, finally, with these words of caution and also with certain request to
the Government, | once again extend my support to this Bill on behalf of TDP.
Thank you.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): The next speaker is Shri
Vaiko; not present. Dr. Fauzia Khan; not present. Shri Ramiji, not present. Then Dr.
M. Thambidurai.

DR. M. THAMBIDURAI (Tamil Nadu): Sir, as our friend just now talked about
universal brotherhood and one family, there is a verse in Tamil also, that is, *"A//
towns are one, all men our kin. "

That is the famous verse. About 2,000-3,000 years before, our Tamil people
said that the whole world is ours, we are all brothers; we must not discriminate and
take weapons to kill other people, and that, universally, friendship is more important.
Humanity included, that also is very important. That is our slogan, that is our India.

India is a philosophical country which is always advocating the human tribes
and human democratic system, and under these circumstances, the Weapons of
Mass Destruction and their Delivery System (Prohibition of Unlawful Activities)
Amendment Bill, 2022 was introduced in Lok Sabha and passed also. In the Lok
Sabha, the hon. Minister replied. In his reply, the hon. External Affairs Minister said
that a need was felt to bring the Bill as something was missing in the current law, that
there was a need to have provision to ban financing for Weapons of Mass
Destruction. That is what he said in his reply. That means they are already having the
Bill. The Bill is called the Weapons of Mass Destruction and their Delivery Systems
(Prohibition of Unlawful Activities) Act, 2005. We are having that kind of Bill.
According to the hon. Minister's explanation in the other House, we need to change

: English translation of the original speech delivered in Tamil.
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certain things in the Act. We have to include certain provisions. That is very
necessary. That is why, he brought the Bill and now, we are discussing it. The
proposed Bill focuses more on the financial bit of activities supporting weapons of
mass destructions and fits the missing block in fulfiling India's international
obligations by adhering to the recommendations of the Financial Action Task
Force and United Nations Security Council's targeted financial sanctions against
financing weapons of mass destructions.  Therefore, our Government, Modiji's
Government, has felt it necessary to include certain laws. Already there are so many
clauses, which our hon. Minister has explained and given in this Bill. | need not go
into details of all those things. The crux of the problem, and the objective of the Bill,
is to prohibit financing of any activity in relation to weapons of mass destruction and
their delivery systems. Also, empower the Central Government to— (l) freeze, seize
or attach funds or other financial assets or economic resources for preventing such
financing; (i) prohibit making available funds, financial assets or economic resources
for any prohibited activity in relation to weapons of mass destruction and their delivery
systems. This is the main thing what our Government feels. Our Party, the AIADMK,
and we, the Members, are supporting whatever Amendments, the hon. Minister is
bringing. We are wholeheartedly supporting the Modiji's Government bringing this
kind of Bill, for the House to pass it. Sir, | hope all will support this Bill. Thank you
very much.

4 THIE AASHY (FERTG) : AT SUFHTIE Sil, 1 984 M= Il o b
WHR Ig Aeayul [ 18 8, S faes 7 8ier &, «fdhd g9 4w ol f9=R 7, 98
e <21 @ iR g @t RIaaiReE T2 & @1 7, Rifs g A <@ g &
™ ThR & &l §U T, Bl T8-T5 Calaroll 31 & &, Sl fhaT dave a1 vl
g1 3l TR U Al 71 'l 1 gran | sl Al &l 718, dfcs dRiel dll &l I8
et & fob T DIfdS Uoh FrATNTdh el dU AT I8 Udb MM hT &1 AT fI9aT 8 fh
TS 31T F8l, a1 dof, B T HU AT MU, I 89 39 99 3R Iat e,
cifeh= g1 U8l 81 I8 Sl ARy e BHR Ueh 73, #1911 511 7 el b "dus 3iih
A fevgae™' &1 ST, I S9F oIy df S8 JuIe fhan, «ifh '9ud ot a1
feRTE TR S8 9Tl ool IR &7 9 89 o0 9971 3R dld 94T § <1 <% X8
g, I B AN fSRT™H" ®Ed &, I8 81 9AEl a1evl A SIReE a'd
e & WIHT, S9! N SRR dEd 2IRIST 89 <9 I8 §, 918 Slid) U
$E T & [P Tl el 81 Y&l 81 Fad AT e #3t Sff 7 BT © T &9 foosdt Y
o IR ==t Hx & forv IR €, Afh A T =t oA 781, a % FHI 9T SIrea
3R IThT FHY | ISR 37 B IR -IRTET BT fAUeT B I8T ThRT ST ©, FTIadT
RO 31T T 2 & fh Uh & 918 Udh SoldT= H AT S9! g7 S8 fexar ¥e &l
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31T 91 RN 2, TR J&i S AAITOHT 8l 6! B, S 1§ oid 3 B Ugell
Sffeart Afg et regufer o1 A eNfsd g9, 1 Ueb ReblS Hel A g1 U1 -1 872 Ul
szﬁrwmqﬁﬁaél mﬁwﬁawm%?wﬁam%ﬁﬁ
HiHDHA, FATDA MR fFRR... TN Beil, el Bidd 8N, Bl
IR BV, BBl GfFerdR B2 AN Bl Ul Tal AT fdb H-bd SIRSH 8|
IMRIRT T ST H Bls I8 91 el A9 8T AT, Rl d AHd o fb 6T <91 5+
X T, IRI 3R Fg B, A1 TR HUR IR ACH B BRM? T TS &, 3Tl Sff o
geT WA o, I9 §9G 9 gUF H Y A1 99 S8 981 I8 Hel AT 6 5 Bl g8 T8
T 91V b SIRTH A &9 W1 53 AT 8H WX BIg HAT o] BRI D 918 e
< &b [Sae STad IR BHT ATl 31151 &9 UIfelIRiE H 90 §U &, 59 Ulfelirie W
BHAT AT AT, T oy il =1 e Al 81 o1 3R 8HR 12 F8TgR STarl 7 39+
YTOTT b1 TG Ier 1 <1 BIeil, 3R S8 1T T8 81T ol 9T BIll, SHD! Houl Wl 84
TE] B Fabcl | AN DI T B foh SIRTH BT Habe 89 X &, ol (b U] a1 2

§ geb F1d AR ATS ST =8 §, 2004 W 2014 & d19 A &7 &9 A 99
foepTet &1 RIIRYS q@rd 91 faeetl # 19 aR 99 fIwpie gail, YUl H Teh IR gafl,
e § &1 IR gAT, TSITG | g3, IRTVRT | 31T, AT H gafl, $9 Re 8-
S8 SYRICH & 89l §UI 31T a1 89 9 fAEhIc] &1 A1 o 9 3R ad o fo
SR fohaT FHR &R 2 21 g1 G © 3R RN Bl I8 FHeHl a1y b e e
ATl H U8l Bl ORE 2ER-VER H B dTel 99 [IWhIC TH gUI AlG! ARBR - Sl i
3IUTS, SHD BIRU IE 3T T 1T YATE ? AT ARDR - g8 Il AU, S g9
ST d N 2, 98 € BIg-19 §¢ BRI, dlfe I Iu~q 7 el ST ST RIS S FUIc
g, SR TH HI| 84 <1 © b A1eigve arged ¥ a1 foaR g8t o1, fra=i
ATAT gl 21, 31T SHB! Uh-TNATS I8 TS gl 3T dTel F9I § I8 Y gedq 81 S|
19 U IRBR BT, S O3 ORE A 3MTdd & S & o1g BT el 7, l 39 <9
Y AT DT A WY TS SITQm| FHT 151 & FEIRT A, STTOToid B AR 6, &9
9 B Pl T B

HeIqy, H AR ¥ &1 IR o4 GAT & ol Sa1ol o, 99 H a1 o {6 g8
Bl graordT oY, BT FAfere=AT 211 31TST 98 ST A &1 gl §1 i UH g5 2 I8
ST W g8 Hlfdh I8 WRAR Ul &, i1 Harg 1 1 8, Jei dI Gosil 1 8
IR ST HeH IS B8 &, g8 Y ISl 81 919 STD! BIg-iRTT d¢ ghfl, 3arRuSs
TUIC §§ BN, A1 I9®] 99— &l [Helill Tal 39T Il 8l I8 9ol Sexemd
g TR G <90 BT U BiAcHS Bl BIg W IR 3reH 9971 Brs=d & 81 8 el
&l 2|
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Tife & Y & I8t gt gl TEd 7, &9 98 Q'd €, Ugd 2 feelt |
forst & gRT Wz U AT g8 W g A & BT 8, swfory RReH #
BISNIT 9§ AUl ol BITHd, JrardoThe 3R F(deraR had Udd 2cH Bl
g9 Wiyrafed ¥ of 32 &1 TSl H+ I8 31gWd fhdT 8, oifdhd U1 ol T8l 8T, U
B9 T21 BT Fahd ol I8 2005 H Ha H FEART § U {HT g1l Al ARPR &l 9 2,
I H I TSI SHSHE BN B © b IS ddpdrg &l dIg W 7eg B, df 84
HID! FHRT STed BRI, Fabl BRI, ST I8 WISTH DR ©, S7o Aol BRI 3R ITH]
3rcTre Wl BT U8 I8! &8 38 € & {9 A1 BicT &, <Ifdh T Je1 99T 81 397 3l GRaT,
SFIRIT BT GREAT, AR B UGl 3R AT BT UG & A1l 89 9 <2 H 4
3MMAHATE BT FHYT BT AR AT H U 38! Iawl I &1, $9d ol T
BN, TET §9 961 T 7ol I3 B

TeIey, § 39 Qa0 &1 99 xar g &R @3 Aeigy & g9 forg faviy

gIqIe odl g, 9id g |

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS; AND THE
MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI V.
MURALEEDHARAN): Sir, as Javadekarji just now mentioned, this is a very important
Bill which concerns the aspects of internal security and global security. The
Government would like to have this Bill passed with the participation of the Opposition
also. But, unfortunately, the Opposition is absent today. So, | would suggest that we
may wait for a day or two for the Opposition, if they are ready to come back and
participate in the discussion. We may take up this Bill later. We may keep the
passage in abeyance for a day and have it on Monday, when we meet again, and
continue with the discussion and then pass it accordingly.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Thank you. It sounds
better.

Now, Shrimati Vandana Chavan to lay the Report of the Department-related
Parliamentary Standing Committee on Science and Technology, Environment,
Forests and Climate Change.



REPORT OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON SCIENCE AND TECHNOLOGY, ENVIRONMENT,
FORESTS AND CLIMATE CHANGE

SHRIMATI VANDANA CHAVAN (Maharashtra): Sir, | present Volume-I (in English
and Hindi) of 365th Report ¢ containing ‘Recommendations of the Committee’ on
"The Wild Life (Protection) Amendment Bill, 2021" of the Department-related
Parliamentary Standing Committee on Science and Technology, Environment,
Forests and Climate Change.

2. Also, | present Volume-ll (in the language received) of the 365" Report
containing ‘Memoranda submitted by individuals/experts/ institutions’.

...(Interruptions)...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Mr. Vasan, you will have
your opportunity.

Now, the House stands adjourned to meet at 1100 hours on Friday, the 22"
July, 2022.

The House then adjourned at forty -three minutes past two of the clock till
eleven of the clock on Friday, the 22" July, 2022.

& The Report was presented to Hon’ble Chairman, Rajya Sabha on 21st April, 2022 under
Direction 30 (i) of Directions by the Chairman, Rajya Sabha when the House was not in Session and
Hon’ble Chairman was pleased to order for the publication and circulation of the Report under direction
30 (i) and forwarded to Hon’ble Speaker, Lok Sabha on the same day.



PUBLISHED UNDER RULE 260 OF RULES OF PROCEDURE AND CONDUCT OF
BUSINESS IN THE COUNCIL OF STATES (RAJYA SABHA)





